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12.25 hrs,
PUBLIC EMPLOYMENT (REQUIRE-
MENT AS TO RESIDENCE,
AMENDMENT BILL*

The Deputy Minister in the Ministry
of Home Affairs (Shri L. N. Mishra):
Sir, on behalf of Shri Gulzarilal
Nanda, I beg to move for leave to in-
troduce a Bill to amend the Public
Employment (Requirement as to Resi-
dence) Act, 1957.

Mr. Speaker: The question is:

‘“That leave be granted to intro-
duce a Bill to amend the Public
Employment (Requirement as to
Residence) Act, 1957.”

The motion was adopted.

Shri L. N. Mishra: Sir, 1 introduce
the Bill. ‘

DEMANDS FOR GRANTS—contd.
MINISTRY OF LABOUR AND EMPLOYMENT
—contd.

Mr. Speaker: The House will now
take up further discussion and voting
on the Demands for Grants under the
control of the Ministry of Labour and
Employment. Shri K. N. Pande may
continue his speech.

Shri Hari Vishnu Kamath (Hoshan-
gabad): How much time is left?

Mr. Speaker: 4 hours 20 minutes

remain.

Shri Hari Vishnu Kamath:
will the Minister be called?

Mr. Speaker: We must finish it at
five o'clock. How long is the hon.
Minister likely to take.

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): An
hour,

Mr, Speaker: I will call him at
4 pm.

When
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12.27 hrs.
DEMANDS FOR GRANTS—contd.

MINISTRY OF LABOUR AND EMPLOYMENT
—contd.

Shri K. N. Pande (Hata): Mr.
Speaker, Sir, as stated earlier, I want
to emphasise that INTUC was formed
with the approval of all the main
trade union leaders of the country
except the Communists, and 3 remark
from Shri Alvares, my old friend, is
wholly improper, that INTUC was
formed to weaken the solidarity of
the workers. If his comment it accept-
ed to be correct, will he justify the
formation of his own central organisa-
tion named the Hind Mazdoor Sabha
because it was formed after the
INTUC was formed? On the other
hand, while speaking, he told that now
a time has come when trade unions
should be free of political bias. May
I know whether his own organisation
is free of political bias, because that
organisation also uses the same flag
which his main political party, the

*Published in the Gazette of India Extraordinary Pt. II, Section 2, dated

19-3-1964.
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P.S.P., chooses to wuse? Therefore,
when you talk of 3 thing which is very
difficult to implement, it may attract
the attention of the House for some
time, but, after all, facts remain facts
and truth cannot be made untrue,

t

Therefore, although in principle
agrecing with his suggestions that let
us talk on the issue of solidarity, still
I am of the opinion that he must
revise his own feeling about this thing
as to how this solidarity will be
brought about. I know that after
giving training to the workers during
these 16 to 17 years by himself, he
will not be able to convince his own
workers to leave politica] bias or to
keep political bias away from their
own trade unions. Therefore, although,
as I have just stated, I accept his
suggestion and I am ready to talk
with them on the issue of solidarity,
let us chalk out a programme. But J
cannot assure him that our talk will be
free of political bias because, after all,
I belong to a party called the Con-
gress Party and I am not to leave my
party simply because I get an oppor-
tunity to talk to them.

The next thing which comes before
us is about his one suggestion about
rivalry of trade unions. I am also of
the same view that rivalry among
trade unions, instead of creating any
healthy atmosphere or a favourable
atmosphere for the workers, is creat-
ing a lot of difficulties for the workers.
There are three or four types of trade
unions—one led by AITUC, the other
by INTUC, a third by HAMS and a
fourth by the UTUC. If the workers
are to be divided further into several
trade unions, only God can save them.
1, therefore, urge upon all those peo-
ple who still cherish the idea that
multiplicity or mushroom growth of
trade unions can help the workers to
revise their opinion in the light of the
suggestion given by me here.

I do not want to spend much of
my time on this controversial issue.
So, I will come to the important point
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of rising prices, It is a well-known
and admitted fact that prices are ris-
ing very high. As it cannot be solv-
ed by mere talk, we have to find out
a solution befitting the problem con-
fronting us. Here I have some grie-
vance againsy the Government, espe-
cially in the matter of opening fair
price shops and consumer stores.
When the Government found that the
all India index has gone up to 140,
in the month of December a meeting
of the Labour Standing Committee
was called and it was decided that
the problem cannot be arrested only
by giving monetary relief to the wor-
kers. For example, when the Central
Government announced increase in.
the wages or allowances of the Cen-
tral Government employees, imme-
diately the prices of the various com-
modities went high; not only high but
disproportionately high, consuming
all the relief granted by the Govern-
ment and still posing the same pro-
blem.

Although the idea of forming wage
boards, appointing pay commissions
and giving relief in the shape of dear-
ness allowance cannot be rejected al-
together, in my opinion the problem
can be solved properly only if we
are ready to provide the necessary
materials to the employees at 5 subsi-
dised rate. In that meeting it was
decided that fair price shops and con-
sumer stores will be opened in all the
factories employing more than 300
workers. As the factory owners were
not very much favourable to that idea,
there was a suggestion in that meet-
ing that an amendment should be
brought forward making it compul-
sory or binding on the factories to
open consumer stores. At the time
when this decision was taken there
were 1,562 fair price shops and con-
sumer stores. After that, up to this
time the progress made in this direc-
tion is very megligible. The present
figure is 1,600, 3 mere addition of 38
shops to the original figure. If thig is
the speed with which we want to solve
the problem, I think it will be very
difficult for us to meet the problem-
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squarely. I, therefore, want to sug-
gest that in case the hon. Labour
Minister finds some difficulty in per-
suading the employers to open these
shops conveniently, he should be pre-
pared to bring forward an amend-
ment to the Factories Act, making it
compulsory.

Then, I want to suggest another
thing. Immediately after the second
world war, the railway employees
were provided with some food mate-
rials like grains and salt, sugar, kero-
sene and mustard oil at subsidised
rates. Now the Government should
be prepared to supply these materials
to their own employees at subsidised
rates. Here 1 may say that the pro-
blem now faced by the workers and
employees is so serious that unless
some prompt measures are taken the
position will deteriorate very soon.

Apart from these being the emer-
gency, you have to fulfi] the targets
fixed by the Third Five Year Plan
in the industrial as well as in the agri-
cultural sector. But if workerg start
dying of hunger who will fulfil those
targets? That difficulty is there. In
order to fulfil our dreams it is very
necessary that workerg should be con-
tented. If something is required (2
be given to them in the shape of sub-
sidy, I think, we can realise more
money by way of excise duties bty
more production. I would, therefore,
suggest that the hon. Labour Minis-
ter take up thi- matter with the em-
ploying ministries

The other thing to which I want to
draw the attention of the House is
the formation of wage boards. Al-
though more than 39 lakh workers—
or something more—are employed in
different industries and for some of
them wage boards have been formed,
the reports have been received in res-
pect of four industries only which
cover a small portion of these workers.
Although the Ministry is considering
the formation of wage boards for
some more industries, my suggestion
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in this regard ig that wage boards are
necessary for engineering, iransport
and electricity and chemical product
industries. Although the electricity
industry employs a lesser number of
workers, from the point of view of its
importance—in industrial development
power i5 very necessary—those wor-
kers who are employeq in this indus-
try should be contented. Therefore, a
wage board is necessary for that as
wel] as for the chemical and chemical
products industry.

Apart from that my suggestion is
that for the others who have been
left out of the purview of wage
boards, there shoulq be some tripar-
tite type of committees so that the
parties might sit together ang resolve
their disputes through mutual discus-
sions. T think, the purpose of meeting
their difficulties will be served to a
great extent in this way.

Then, I want to say z few words
about the Bonus Commission. The
Bonus Commission has submitted its
report to the Government and, I
think, the Labour Ministry hag invit-
ed the comments from the different
States ang they are sending them. I
do not know what ig the view of the
Government in this regard and how
far are they agreeable to implement
these recommendations, but I know
that the bonug issue is 3 very vital
issue so far ag the workers are con-
cerned and some solution has to be
found for this problem also. There-
fore, while taking into consideration
all the comments made by the par-
ties, the Government has to give
some gserious thought over it and find
out a proper solution to meet the
urgency of the problem.

Mr. Speaker: The hon. Member’s

time is up.

Shri K. N. Pande: I have not taken
even 15 minutes because yesterday
I was not allowed to speak. I have
covered only threg points, I have four
or five points more. '
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Mr. Speaker: That is no argument,

. that he has covereq only three points.

But leaving aside a few minutes that
he took earlier......

Shri K. N. Pande: There are some
more important points that I want
to make.

Mr. Speaker: He might have three
or four minutes,

Shri K. N. Pande: Therefore, 1
wil] suggest that you kindly consider
the resolution passed by the INTUC.

In thig connection I want to draw
Your attention to one fact. The sugar
industry is a different type of indus-
try which works during the season
only and the working of the season
forms part of the balance sheet and
the profit and loss account for the
entire year. Therefore if you say that
the amount of bonus shoulq be cal-
culated or decided on the basis of
the year’s earnings, it will hit hard the
sugar workers. Previously there was
no discrimination between a seasonal
worker and a permanent worker so
far as the sugar industry is concern-
ed. Therefore I want to urge upon
the Government that they should
give some thought to this problem
also.

About provident fund, I am very
happy and am really thankful to the
Ministry that they have ordered to en-
hance the rate of provident fund con-
tribution covering a large section of
the employees. So far 39 lakh people
were covered by this provident fund
scheme. Out of those 39 lakh people
24 lakh have been able to avail of this
new benefit of the enhanceq rate of
contribution. There is g small por-
tion of those people whose case of en-
hancement of rate is pending. I think
the Ministry will give due thought
to this matter to cover those people
as well. The other thing that I want
to bring to the notice of the hon.
Minister ig this. Just a day before
yesterday. the Miniser of Inter-
national Trade was very much prais-
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ing the production of tea which is a
foreign exchange earner. That indus-
try employs about 12,63,000 people.
It is a matter of regret that the em-
ployees working there have not so
far been able to get this benefit of
provident fund scheme. Apart from
that there iy a large section of em-
ployees working in the shops and
their number is 11,99,000 and these
people are also out of the provident
fund scheme. I think the Govern-
ment wil] consider this matter also in
order to cover these people.

Now, this unemployment problem
was dealt with yesterday by my hon.
friend Shri Peter Alvares. In view of
the fact that the prices are rising and
the value of rupee is going down and
as the workers have a large number
of dependants, the earning that they
have at the moment is hardly suffi-
cient to meet both ends or to provide
any food to their children. There-
fore, the problem of unemployment is
very serious for us and the conditions
are not hopeful that all unemployed
people will get employment so scon
because our experience is that upto
the half of the Thirg Five Year Plan
which started with a backlog of 26
lakhs of the people unemployed. We
were not able to give employment to
47 per cent of them. I do not know
how many more will get jobs during
the remaining period of the Plan.

The other thing is about agitation
launched by my Communist friends.
It you can allow me time, I can give
the figures about the cost of index
in different centres of the country. I
can tell you that Bangalore city, I
think, i the dearest city. In 1961,
the cost of index had gone up to 150
but’ these Communist friends were
sleeping somewhere. Now, when the
whole country is drawing the at'en-
tion of the Government to solve this
problem of rising prices, thev have
started a peculiar sort of agitation in
order to press upon the people that
they are the only fighters in the coun-
try who could do some good for the
workers.
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Shrimati Vimla Devi (Eluru):

How long are the workers to wait?
(Interruption)

Mr. Speaker: Now he must try to
conclude.
Shri K. N. Pande: Yes, Sir, I

have been in Bangalore city a few
days before. What is the way of
their fasting? Some two or three
people are asked to sit on fast and
they are put at such a place where
the buses take g turn and when the
buses take a turn, they forcibly get
all the people down ang tell them
“Have darshan of these people who
are dying for you”. This is the way

of fasting launched by Communist
friends. They have resorted to it
when the Government itself is

seriously considering over this matter.
I think. we are equally worried about
‘this problem. But if you divert the
attention of the people by having such
type of fasting and give warning
that you will do such and such
things, it is the way to spoil the
whole thing and not to get anything
done. Therefore, my submission is,
“My friends, wait for time. Re-
prepared and sit across the table in
order to find out a propcr solution.”

Shrimati Yashoda Reddy
(Kurnool): They never had the vir-
tue of patience at any time.

Shri K. N. Pande: My suggestion
is that thig kind of fasting cannot
‘help. For two years they were sleep-
ing and now they have woken up
to impres: the people that they are
the only fighters We are equally
fighters like them and when the need
for that fight is necessary, when the
need is genuine, we will not take
rest and we will do something in
order to do some good to the work-
ers.

Shri A. N. Vidyalankar (Hoshiar-
pur): Mr. Speaker, Sir, I ac<sociate
mvself in extending warm welcome
to the new Minister of Labour who
has taken charge recently anq who
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is for the first time piloting these
demands for grants. I am Qquite sure
that he will impa*t energy aug efii-
ciency in his depariment and the im-
plementation of policy under his
guidance would be really eftective.

So far ag general situation of
labour is concerned, I feel that
since Independence, the Government
has done a lot for improving the
matters. The sound labour policies
have been evolved and 1nostly “he
problems of industrial relations have
been solved on the basis of mutual
agreement. Tripartite conferences
have been held ang peiicies have been
evolved there. Norms have been
settled regarding conditions of service
and the security of service. So far as
the law is concerned, so far as the
procedure is concerned, much hag been
secured. Minimum wages have been
settled. Dearness al'ewance, various
leave rules, procedurc for settiement
of disputes, code of conduct, code of
efficiency and other normg have all
been laid down through the various
decisions of the courts and the tri-
bunalg and even throuch tae decisions
of the Supreme Court. At present we
can say that so far as our law is cun-
cerned, so far as our procedure is con-
cerned, our various decisions and
awards are based on the just and fair
rights of the workers.

Then, Sir, the bonus question
troubled us very much. The Govern-
Bonus
Commiss'on. Ttg report is with  the
Government and I hope that the Go-
vernment will accept the Bonus Com-
mission’s report. I only suggest in
this connection, that so far as . he
bonus is to be settled, the auditing
should be nationalised as early ags pos-
sible. Although we have laid down
the norms, there are d'fficulties with
regard to the evecution ang imple-
mentation, Especially in the States,
the implementation and execution is
really very poor. Most of the inspec-
tors remain under the influence of the
big businessmen and industrialis\s, The
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Labour department employees also
remain under their influence ana
State Governments do not attach so
much importance to the Labour de-
partments as they should. Scimnething
should be done, because this is a con-
current subject, to improve the situa-
tion in the States also as otherwise
even if you improve matters in the
Cenrtal sphere and if in the States the
things do not improve, the overall con-
dition in the country will remain diffi-
cult. The industrial relations wiil con-
tinue to create new problems. Simi-
larly, the negotiation machinery has
been set up in certain departments
even in the Centre. Procedure has
been laid down. But the general com-
plaint is that the officers do not func-
tion well and they do not properly
work out these schemes in a proper
spirit. ~ They have not imbibed the
spirit. That is the difficulty Although
the Ministers and the Government lay
down the policy, unti] and unless the
officers properly catch the spirit,
imbibe the spirit and are actuated by
those verv motives which compel
Government to formulate the policies,
practically all our efforte woulq be
fruitless. Our awards todav remain
unimplemented, and the Compensa-
tion payments to workers according
to the awards were very much de-
layed. These matters call for the at-
{ention of Government.

I can cite just one instance in regard
to the settlement of disputes on day-
to-day matters through negotiations.
T had brought to the notice of the
former Labour Minister and the
Drnuty  Minicters the case of PTI,
whirh is an imnortant oreanisation of
national imnortance. T had sugrested
to the PTT management that thev
should have a negotiating machinery
at various levels to settle dav-to-day
prrhlems.  In spite of the suegeestions
from the Labour Ministry, they said
that thev were settineg the cases pro-
perlv, that anv worker who had
grievances could put forward his grie-
vances or complaintg before them and
thry would look into them. T submit
that that is not a proper approach.
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If organisations like PTI that get a
lot of patronage and support from
Government cannot fall in line with
the policy of Government and cannot
catch the same spirit, then, will
it be possible to improve relatiors? 1
would submit that the policies should
be got executed and implemented by
persuasion, or failing persuasion, by
legislation.

Then, social security has also to be
provided. In this connection, I would
refer to a recent speech made by the
Chief Justice of the Supreme Court,
Shri Gajendragadkar, and I think
that he has stated the case of the com-
mon man in admirable manner. He
stated that:

“If the common citizen was not
statisfied that the democratic pro-
cess of social administration
could resolve socia-economic con-
flicts and take him near the ideal
of welfare State, it is not unlikely
that he may lose faith in demo-
cracy.”

Again, he said:

“This was the permanent and
compelling challenge which social
administraion had to face in deve-
loping countries.”

He added that this challenge had to
be faced by the social administration.
He said further:

“Social administration had to re-
member that in the context of to-
day the common citizen of the
country was its master. The com-
mon citizen has become impatient
with the hardship which he
suffers and he is keen on getting
immediate relief.”

And he pointed out that administra‘ion
should no' hesitate to undertake even
big advanture of meeting this chal-
lenge.

I think that in this matter boldness
is necessary and we have to take some
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bold action to ensure implementation
and execution. The Chief Justice fur-
ther stated:

“In order that the administra-
tion should be effective its per-
formance should be judged by the
results it achieved and the elastic
and effective means it adopted the
pursuit of its policies. The goal
of welfare could be achieved
only if legislative policies were
wise and comprehensive and social
administration was honest, ruth-
lessly efficient and fully responsive
to the challenge of the times.’

I think I cannot improve upon these
words. I feel this is the attitude that
Government should take. Unless we
satisfy these conditions, unless we
create a sense of relief in the mind
of the common man, whatever legisla-
tion we may pass and whatever
policies we may announce would be
ineffective and we shall not be able
to win over public support or creale
confidence in the public mind.

‘One thing which is very much ig-
nored is the improvement in the pro-
ductivity of the workers, After all,
whatever economic improvement we
might make and the implementation
of whatever policies we try in our
plans etc. depend on the maintenance
of production norms in fact, not only
maintenance but improvement of those
norms. But I regret there has been no
effort in this direction, although so
many conferences have taken place on
workers’ education, technical educa-
tion and so on. The main thing is
that the people have to be enthused.
A consciousness has to be created
among the people that it is they who
matter in this country and it is the
worker who contributes real wealth.
The lobourer who works has a place
of importance and he should enjoy
a high social status. At present, the
social status is enjoyed only by per-
son: who have political or economic
power. Bu' I would submit that the
higher social status shoulq be given to
those who contribute to the improve-
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ment of the economy by their labour;
the labourers and the peasants should
have the social status. Bu! I am afraid
that we have not been able to create
that type of consciousness. Unles we
create that type of consciousness, it
would be impossible to increase pro-
duction. At present a worker feels
that his employer is arrogant, and the
attitude of the employer towards the
worker and also of the whole society
towards the worker is as if the
worker is somebody inferior. People
approach the worker and behave with
a sense of superiority complex.
On the contrary they should deal with
the worker with the approach that he
has an honourable place, and they
should try to improve his status and
give him a better position in society.

My hon. friend Shri K. N. Pandey
had referred to the question of un-
employment, Unemployment is in-
creasing. Besides, there is a lot of
under-employment. What are we Ado-
ing to improve the condition of the
workers? Our Prime Minister had
stated, and rightly so, that we should
not distribute poverty all over the
country but we should distribute
wealth. But under-employment is
nothing but distribution of poverty.
Every under-employedq person cannot
live properly, and that meansg only
distribution of poverty.

It is not enough if we merely refer
to thig fact in every report that un-
employment is increasing and so on.
No doubt, there are difficulties, but we
have to overcome those difficulties.
My own feeling is that if there is the
proper spirit and the enthusiasm and
energy and if these are injected in
sufficient degrees in our administra-
tion we shall be able to solve our
problems.

With regard to trade wunions, I am
very sorry that trade unionism in our
country is not making proper progress,
and trade unionism is being weakened.
One important reason for this is that
some of our parties and some of those
who are working in the trade union
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movement have imported politics into
it, Especially, I would say, that one
party, namely the Communist Party
has imported politics into trade
unionism. They imported politics
when they passed a  resolution or
rather they got a resoluion passed by
the trade unions in favour of ‘People’s
war.” Thereafter, when there was
trouble in Tibet and the Chinese in-
vadede Tibet, again, they got a resolu-
tion passed by the trade union in
favour of China and supporting what
‘China was doing in Tibet. After that
also, till the Chinese invadeqd our
country, they got resolutions in favour
of China passed by certain trade
unions, That was something which
haq nothing to don with trade
unionism, and this is how they im-
ported politics into it. The result is
that has now become a fashion almost
for everyone to enter the arena of
trade unionism. Recently, I know that
other parties are also trying to enter
the field, and even communa] parties
are trying to form trade unions on
communal lines. Even employers, I
think, are trying to infiltrate and
trying to capture various trade unions.
T think that this is 3 dangerous situa-
tion of which the trade unionists and
also Government should beware
So trade unionism is being weakened
and disruptive tendencies are there.
These tendencies are created by those
who say today that they are the real
representatives of labour—I refer to
the communists. Therefore; I think
thig policy should change and the dis-
ruptive tendencies should be checked
and the importation of politics into
trade unionism should cease,

13.00 hrs.

A sense of responsibiliy should be
inculcated among trade unionists.
Trade unionists are not there only for
the purpose of ventilating their day
to day grievances, They have to play
a dual role. They have to ventilate the
workers’ grievances. Then they have
to build up their own strength, They

2551 (Ai) LSD—4.
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have to organise the workers and in-
stil a sense of participation in workers
who have to build up real democracy
and socialism in the country. At pre-
sent, those who claim to speak for
trade unionism in the country are not
doing this, I can say that the INTUC
at least has that aim in view. But some
others who are criticising INTUC to-
day are not doing this. There has re-
cently been a threat of strike if prices
were not brought down. The old
methods are still being tried.

Shrimati Vimla Devi: Let Govern-
ment bring down the prices and then
there will be no strike.

Shrimati Yashoda Reddy: Govera-
ment should ban the entry of politi-
cal parties into trade unions.

Mr. Speaker: When it is a matter
between two hon. Lady Members, 1
feel helpless.

Shri A. N. Vidyalankar: I think this
policy should change.

We have to see what js really use-
ful for the country. I think in the
prices, we have failed in holding the
price line. In this matter, I do not
agree with the view that if wages or
dearness allowances are increased, it
would set in motion an inflationary
tendency. Why is this question rais-
ed only when something is asked for
labour, and not for others? I think
the workers are not spending so much
as other classes. I do not think this
is a right approach. I think workers
have a right to ask for the increase.
They live economically at a very low
level. Therefore, it is necessary that
@ certain minimum wage must be
assured to them. They should get thas
rea]l] wage. Their wages or dearness
allowance should be linked to the cost
of living indices. I think in this mat-
ter something should be done.

Cheap grain shops have been opencd
in some places. It was decided on 27th
December last that 95 percent of the
establishments having more than 309
workers would open these shops, But
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the response is very poor. Only
80 units have opened such shops,
25 in the public sector and 55 in the
private sector. In the public sector,
there are 49 units. All of them have
not opened these shops. This is not
proper. They should at least follow
the policy laid down by Government.
When they do not, it is g matter for
serious consideration by Government.

I congratulate the Finance Minister
for announcing a plan* covering all
PF subscribers under a pension scheme,
I hope the scheme will be formulated
in such a manner as to really benefit
a very large number of workers. Here
I would suggest that he should bring

within the purview of that scheme
other workers also,
Shri P. K. Ghosh (Ranchi East):

‘While I get an oportunity to ‘speak on
this discussion, I feel I should take up
the demands of the Central Govern-
ment employees. ...

Shri Hari Vishnu Kamath: Mr. Spea-
ker, T am afraiq it is time for the
first quorum bell of the day, as usual.

Mr. Speaker: Why should he be
afraid if it is usual?

Dr. L. M. Singhvi (Jodhpur): It is
a sorry spectacle,

Shri Harl Vishnu Kamath: It is &
sad spectacle which augurs ill for the
tuture of parliamentary democracy in
sur country.

Dr. M. S. Aney (Nagpur): This
eauses considerable inconveniences to
those who want to speak; they do
mot know when they will be called.

Dr. L. M. Singhvi: We have the dis«
tinction of being the only House which
has no lunch hour,

Mr. Speaker: I have no prejudice
sgainst one system or the other. I am
prepared. It is for the House to de-
eide. The bell is being cung—Now
there i quorum, ;
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Shri P. K. Ghosh: As I was saying,
I would like to deal with the demands
of the Central Government employees,
because I find none of the speakers
who have taken part in the discussion
has touched on this point, which I feel
needs attention.

Shri A. P. Sharma (Buxar): He was
not present here yesterday.

Mr. Speaker: Shri A, P. Sharma was
not present here a little while ago,

Shri A. P. Sharma: He was saying
that Central Government employees”
demands were not referred to here,

Shri P. K. Ghosh: I feel this matter
needs proper attention at the hands
of Government, The recent announce-
ment granting an ad hoc increase in
the DA to them, of between Rs. 2 and
Rs. 10, has come as a great shock to
them. As hon. Members know, prices
are going up by leaps and bounrds.
Even the consumer price index calcu-
lated by Government—which I feel is
a wrong figure—indicates that in Octo-
ber 1963 it was 138. Ag a result, we
find that there is great discontent
among the Central Government emp-
loyees which was amply demonstrated
through demonstrations in large num-
bers throughout the country on 12
March.

What are their demands? Let us
consider whether they are right or not.
The first is that the Government
should take strong and effective steps
to check rising prices in the country
and reduction of tax burden; second—
revision of the existing formula of the
Pay Commission forthwith; third—re-
vision of the cost of living index elimi-
nating the existing defects pointed out
by various expert bodies; fourth—
grant of adequate increase in DA con-
sistent with the cost of living index
from 1961.

As regards the first, prices have gone
up considerably and are still going up
by leaps and bounds.
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The policy of the Govenment to check
prices is a wrong one. This cannot be
checked by imposing controls and per-
mits and other restrictions, Rather,
prices will go up by such measures.
As we have seen in a number of cases,
whenever control is imposed on a com-
modity, the price, instead of going
down, goes up, and an artificial scar-
city is also created, and people have to
pay much higher prices in the black
market,

Let us take the case of sugar. Before
it was controlled, it was being sold at
Rs. 1'15 per kilo. As soon as control
was inmposed, I do not know, the mil-
Jowners perhaps bribed the officers to
fix the controlled price at Rs. 1.20 per
kilo, and the controlled pice itself is
going up, and now it has been fixed
at Rs. 131 per kilo. Moreover an arti-
ficial scarcity has been created. Al-
though the Ministry has repeatedly
announced that there is no scarcity of
sugar, people have to pay a much
higher price in the black market. This
is quite evident. The retail shop-
keeper who wants to take a permit for
a bag or two of sugar has to bribe the
officers who issue the permits. He
gives Rs. 10 per bag and tries to get
a pofit of Rs. 40, and that is how the
commodity is being sold in the black
market,

Similarly, in the case of cloth, there
are Government officers who go to the
mills, and, according to the quality of
the cloth, put some stamp of prices.
There also, the millowners enter into
some unholy alliance with the officers,
and medium-quality cloth is stamped
as fine and the price ig raised.

Government has seen from the beg-
inning that the policy of imposing
controls and permits has miserably
failed, and I do not know why Gov-
ernment is stil] sticking to such a
policy. I think it is to give some bene-
fit to some of the favoured business-
men and some of the officers who are
favoured by the ruling party. If
Government really wants to bring
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down the prices, it should first of all
decontrol everything except a few
articles which are imported and are
in short supply.

Shrimati Yhshoda Reddy: He is not
speaking on Labour Ministry. These
things do not apply to this Ministry.

Shri P. K. Ghosh: Secondly, they
should stop hoarding of foodgrains. No
stockist should be allowed to hold
stocks more than a prescribed limit,

Shrimati Yashoda Reddy: His re-
marks do not apply to the Ministry of
Labour and Employment,

Shri P, K. Ghosh: This also concerns
labour, since labour is hard hit by high

prices.

Shri Ranga (Chittoor): Quite right.

Shrimati Yashoda Reddy: That way
you can bring in everything.

Mr. Speaker: Order, order.

Shri P. K. Ghosh: Thirdly, Govern-
ment should incease the supply of such
materials as are in short supply. (In-
terruption)

Mr. Speaker: The lady is interrup-
ting too much.

Shri P. K. Ghosh: The only effective
and correct step that Government has
taken in this direction is to import
more wheat from America.

The fourth point is a reduction in
indirect taxation on essential censumer
goods. I find that in the Budget of
1964-65 there is a surplus of Rs. 94
crores. There was no need to keep
such a surplus when the prices of es-
sential commodities are so high. The
surplus could have been neutralised
by giving some remission in indirect
taxes on essential commodities.
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[Shri P. K. Ghosh]

The second demand of the Central
Government employees is the revision
of the existing formula of the Pay
Commission  forthwith, The Second
Pay Commission’s recommendations
were never accepted by the employees
as it was detrimental to their interests.
The Second Pay Commission recom-
mended that the dearness allowance
should be revised only when there was
a rise of ten points in the consumer
price index. Up to nine points, it is
not considered, and the employees
continue to lose,

13.15 hrs.

[MR. DEPUTY SPEARER in the Chair]

I may cite an example. For 1959
the average index wag 121 points, but
compensation was granted by the Pay
Commission only up to 115 points. In
1960, the average was 124, nine points
above 115, but no compensation was
granted. In 1961, the average was
126 for the whole year, but compensa-
tion up to 71 per cent only was grant-
ed. It is thus clear that there is con-
tinuous erosion in the pay of the em-
ployees. Government should therefore
be prepared to increase the dearness
allowance for a rise of every five
points, and examine the question every
year.

The third demand is about the revi-
sion of cost of living index, The ave-
rage cost of living index which the
Government has compiled is a fraudu-
lent one, I should say, as was rightly
pointed out by Shri Dinen Bhatta-
charya.

Shri A. P. Sharma: A very good
combination,

Shri P. K. Ghosh: I agree with him
when I think that he is right.

Shri Sidheshwar Prasad (Nalanda):
Not always?

Shri P. K. Ghosh: Not always.

Shri Sidheshwar Prasad: Try to fol-
low him.
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Shri P. K. Ghosh: The index has
been challenged by the Gujarat and
Maharastra committees and also by the
labour unions. As I pointed out in the
consultative committee meeting, while
they take the actual price on the spot,
they should take the representatives
of the employees also with them who
should be satisfied that it is the actual
price of the article concerned. More-
over, they should not consider only the
controlled price because at the control-
led price things are not always availa-
ble. Therefore, Government should
revise this average cost of living index.

Fourthly, their demand is that dear-
ness allowance should be re-fixed ac-
cording to the revised, correct cost of
living index.

It should be paid from 1961 onwards.
When there is this discontent you can-
not expect them to work sincerely and
honestly. If you want efficiency, you
should try to see that they are pro-
perly paid for the work done by them.
Shri Nanda, when he took over charge,
wanted to eradicate corruption. How
can corruption be eradicated when
you do not pay them properly? If you
do not pay them properly, if they are
hard hit, they are bound to be corrupt,
although T feel that there is more cor-
ruption in the higher levels than im
the lower levels. Government should
first of all try to eradicate corruption
at higher levels. The condition of
the Central Government employees at
Ranchi is worse. There is rapid in-
dustrialisation of the area and so prices
are soaring high; they have risen by
100 per cent. The employees of the
Heavy Engineering Corporation get
project allowance while the Central
Government employees who are post-
ed in Ranchi are not being paid any
project allowance. There is no diffe-
rence in price between Ranchi and
Hatia; there is only a couple of miles
in between. In fact it should be
brought under one city limits. I fail
to understand why Central Govern-
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ment employees are not paid any pro-
ject allowance while the HEC emp-
loyees working there are paid this al-
lowance. Ranchi should be upgraded
as ‘B’ class city. Recently, I wrote to
the hon. Finance Minister that it
should be upgraded as B class city; I
got a discouraging reply. He wrote
back that since the population of
Ranchi in 1961 was 125,000 and since
grading is done on the population
basis, Ranchi could not be upgraded.

Shri A. P. Sharma: Population
should not be the only criterion.

Shri P. K. Ghosh: That is what I
also said. It is a primitive method.
Previously, population was considered
the means of finding out the cost of
living in a particular area. But the
conditions have changed since the
rapiq industrialisation of the country.
I would urge the Finance Minister to
give up this method of upgrading cities
on the basis of population. Other fac-
tors should also be taken into account,
such as industrialisation of areas, cost
of living index, etc. I can say that the
cost of living index in Ranchi is much
more than that of Madras which has
been classified A. In these circums-
tances, Ranchi should at least be up-
graded to B class city.

I think there is a serious flaw in the
Employees Provident Fund scheme of
1952 in regard to the calculation of in-
terest on the account of members. Due
to this thousands of poor employees
are put to a recurring loss every year.
Interest calculations are based on sec-
tion 62 of the scheme; accordingly,
interest is calculated on the balance at
the beginning of the year standing to
the credit of the worker; the deposits
throughout the year are not taken into
consideration. The poor employees
lose interest on the deposits that they
make throughout the year. Therefore,
I suggest that while calculating inte-
rest, they should take the average
deposits or average amounts which
they deposit throughout the year and
interest should be paid to them on
these amounts,
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Under the genera]l provident fund
scheme, the employees are asked to
deposit 6°25 per cent of the wage and
the employers also contribute an equal
amount to the fund. But when an
employee leaves his service under a
certain employer, after three years,
he gets only 25 per cent of the deposit
made on his behalf by the past em-
ployer; if he leaves his job after five
years, he gets 50 per cent; if leaves his
job after ten years, 75 per cent and
only after 15 years, full 100 per cent
of the deposits made to the Govern-
ment on his behalf by the employer.
The deposit by the employer is kept
under certain heads by the Govern-
ment. I do not know why Govern-
ment does not pay the worker the full
amount. Government does not pay
back the amount to the employer
either. I fail to understand why the
amount should not be paid to the em-
ployee in full. I hope the hon. Minis-
ter will look into these things and
bring about rectifications so that they
will be of benefit to the employees.
Thank you, Sir, for the opportunity
given to me,

st qo Wo Fww (WrETWY) 3
Frer W, & s A fafrt )
Ft ferre W A W E g W
fafreer, fgim oax feurdlies woy
ar ¥ formr &, i R worgl 7 ety
¥ o= g arfew & 1 g ww €
T oA OO iR A FT 5T 514 A7
Lo ]

st ®wEt T TR (wEe) ;o
T qHT geq ¥ g

st o Wo &5 : AW AR W
FT T At gz 72 wfaFrd v @ &
X § QL feaeedt § T afa afg &
O FTH FL A I@ H [ AT w@w
R W AT IHT W WA FW

Fgr arar g fF
“gfagt  Famfe”
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[sf 7o wo dwm]

sfogn & q9 N af| g D §
TR % wré N farfet & s w0
@Y § T ggr T wegd) A HO T |
A3 § fear o TRy ) ¥
¥ vz & fov o o ¥ fat ot
I g@ AT o Gt & w
g g 5 @@, #fgar o) &t
& suTT O, fow w1 fagra g4 warem
it 7 fogrn w7 gATR T T AT
AT, I A 10T 3 faa @
W FIAT e | WEHAT AT T gH
a9 28¢s X frama ar fF fegemm &
AT AT AT §, RAGL AN § IT F1 AT
ar AT Aled F 9w ¥ wW FAT
arfgdy | I fam i § i memEE
G WETIA H9 eATq FAr WK
o A8 wEEETETE, i # wra &
AIAYEET /AT AAT 8, 36T fraer a%
sranfed £ 0 %% aw &1 97 AfEw gw F;
I TF T AT FT J-CT ALY TR
o A9 qE F WG AW A A
HAFL & T A GF AT AT G § |
srorag ¢ i daA AR ag ¥
& FTLETY AT AT G0 ATAN FI AT
¥ FH FH § ) T QN WA A qw
AT ¥ FTH A § IHM TG § TG I
T I94T & | TR FE a8 78 F agr
¥ HOEK AR AT ¥ T g AT
qZ AT ¥ T AG & | AT AT g4y
gRT o 7 9 e¥R ¥ 917 ;W FT e
¥ T wareT e AR 2 ¥ A gEl
T B IT a9 F7 G T e
for 97 77 27 AR A @@ A1 ATE aw
T AT HTEET W FITT O gIATT FE
AR fergeam &1 Ay A qerd ¥
O g9 AT | W F N g
ga frfi # ag fewrardt g At 2w
Ff qfex Aot # aUET 98 ey )
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WETHT ET X W g€ & waemar
o7 oy 3@ Wfires ot & 7 @ FrE 7GR
oA mfaw § | mx R &
w4 FR AR ¥Egfe @@ | 99 99 w7
oF aY faw X AT AT ¥ W W
TR T FTT g | ¥ § ¥ e vy
g f o & anfers @r SR wEm
g GEr WM &} Afew @9 oy §
AT g g weigT wrg & S ome
T T 7 AT qh AT e $T 99
& FT@T q9T § | gafay faaao
feemr o7 wifol &1 & 9T @ ¥
qIGU FT & | B9 qF 3T § WHIRTC
2 W & | mfaw AW worgd w1
ey UF gec & w@rg ¥ far 4@y g,
TF g & g@ A aify & fAr g
qIGL FT A § T, A, FTTET AT
W & fay g3 1 ga ufeasw AR
AT AT, ATAT KT 9T B ST T4
& wfer 1 T w7 AE X AEA ar
ITH TG A Fogmia o7 S
S AAGT WE-WES WL ALAY 62 AF
FTEET § FTH F & W IT FY
Tl & A g7 gl AR AAEr H G
92T £ Av F &% 3 7 Afvw ¥ wfaw
¥ 75 TV F 7 AFT £ | WA
W@ |t 1 ey fF 57 wergdd
& WA AT qHH FH ¥ HH qAA
TE |

TR W AN e TR
R ANT I TR AR AAT
SARTAT g 3 qTAT A q6T g &
co i ®( AR W Tt H wH &
AW Lo Fr wE FATR Aeavet sy
E 1o T w7y oAeY €1 T by @
aHA 9T AT i A ey fE gd
g1 F at A wiy &, w qne
&1 I & fay sTr &7 sgEedT, o
% AT A TR H AR oY
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a8 § 3w iy ) Ao
famr @ fem w@rt gt Y 21 @
R T S §T WTHAT §7 W §
afew ag "o AR wdw s, o fw
T T G TAT X FIH FEAT AT
&, W TE T ¥ FTH 0T G A
B qgmrs gAY ST, 91 T AW Ay
F|T gred &R 1 T At wgard s
A & ol R @ | g FA F
BFAT § A% sad agiad 7 Sy
=1fgd | WL 3T AN FT @ AR
FTeT Wfx ot ff &0 99 & ¥
Tt qC A8 A &1 9T FT FH Y
TN 1 K WFE § qg WA wAT
£ fF ag 7grd AR T ¥ agdy A
A, AfFA a a% M AZaT FRT A
afess FFeT qmel F1 oY 4 77 Q@
T AR § BT Wiew @i &
e fT § I7 1w T 9T TG
fred & | W oo AL grar aY qar
Fff e gum Erir 1 & Fwar g F as st
Hfaedi & wEFT W &I q TR
TEAT 7 AR T AT T FQ@ E
W I F o f@mfegt F A Anr
& dY g8 T IF Jet qrel w1 Ay
i far € W W 3w F a9 9%
AN TR AR 9T a2 srfasrd e
I FW § W AT J e T/
Y 78 W q@Y W 1 M ¥ Egr

g: /

‘gAY T

TR g T4, I fF G fo o@r §
gaw § A 2w § gEt g A A
T gE grm, ' dw e @1 WK
& g WRTEAT MY F 5T ¥ aut g
oonz g7 & 97 srndy F§ awT oW
ST | gafad gW 99 w1 wdeq §
gW a9 a9 T 2§ AW §
¥ o ¥ F F 9 9 |
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F FEE § wogd # v ¥
fow @ g7 @@ v v@ & Afew
St wfed werge it § @y € AR
ALY T HIAT T FIA §, ITAY
T JAT & 1 ST AW AT fEEr o
o AdY T | ST F e oY
T B A T & S AN ST
frprery & R geeT W § 99 F
A aTETT WY 9Ty g7 o &, W d
AN T F w7 § A
¥ wia & wfedi worge a1 qw S &
¥ aiEt F €3 A & )

oo Fgr A ¥ oma RN
deraTT & ) @Y I § | T FH g
FF A E ) T F F E TG
# ¢ f& = wfda wwgdd w1 qo
T w9 fawdt & 1 7 I qEET ¥
HOAT T FT G § | AR HC oA
TR T A AT fgT, AR ITH
Iufy & faw qar 99 & 50 e &
fere gaTdt ECFR > FO T T® AT 6T
& =ifee

N WiER w9 q@ (FRT)
WX &g Wt g & =rfee

st gfe faoy ®swa o wrE QT
T gD E

= o Wo ¥%q : g9 @1 S Foqrd
faet & Sawt 2@ ¥ #rew g g
w1 Q28R 7 faeges wree AR fugaes
FRT ATt AT 3,0%, 8L TEAFTH
gt A w9853 # 330,049
gt oY | malq oF @ F
Y, 3UR TR ST A | WA
T oua¥y # awd & gk
JUE,Yqe FIRH S W dwR §
AR T TFIT SFTU FT O J
FC AT YL,AUR AT FERQ Y 7Y
Y oy el T ¥ T A A w O
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[ qowo dw)

®Teft ot 1 & qewi ¥ fadeT wEn
fE Fidg TaAE " ¥ a2 ¥ D fosges
Free AR forsges Zrea & Fan @1 qqrg
FMIGmaear gt &1 A gH A1 g
g fEzad oo a5 fom
& A & fog oo 275 & )
Ffes Far T R 7w ¥ SRl
N e § 3 fo@ W aFR Q@
g o Fut & @7 T foer €
ts & 7@ aw g

¥ TEERE | ag T fear a1 fa
forgges wwe A\ fagges aea & AW
*Y gL UF T A TAF qEEH § S
& =sifgw | FfFa ¥ w@wg @ oA
qTHSH T G g A1 F ww &
T ARFIT A qeE & Afuwrfal
& fat w7 g f g7 @l &1 auf a
IAfF &Y WY & 1 FH ¥ W A
&1 Y ;oA TF | I F7 qvEe g
©IAT AT AR S qF A gTEaS
90 A & A9 9% W W @ e

A anfee

A TATIT A9 9859 §F I AR
g1 98%Y ¥ @ q Uy fE &
uq fafet & Ia9r foE o7 fa=mw
T imAgaD T E L
N1 TR T & fF 9 gL R w08
T & § 7T T § a7 I9E forg
Y5 TR a1 FEwE fraR ET AR
FTAT S FHIA KT A 9T oAl
fa F7% Tn w4 W oedr 7 Y |
o T #T oF g | zEfaT A
famtet & fF 2 WX e &am fearr Y o
# s Fvar g f ewR AY fafres
AR W I FRF 3 AR e
& & o fafaedt &1 wa & a9) fafaedy
ywear § #ife o § ad&t 51 oaw
T 1 3w fafte &1 TEt ) '
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fawry emA ¥ =fer | genw @t A
foar & :

T T TOT FT WY 7 WA 0,
Y IR F 9§ AR W 9T

safam Q& A @3FT F1 fagg
(e AT 4R |

Shri P. R. Chakraverti (Dhanbad):
Sir, indeed it is a bold venture, the
opening out of new vistas of life to
the millions of workmen who are
victims of exploitation and suppres-
sion, who have been denied all the
essential requisites of life; it is a
promise; it is a pledge; it is a chal-
lenge to the hon. Minister today who
has newly taken charge of this Min-
1stry. I would rather give my compli-
ments to him, not because he has been
a Chief Minister or the President of
the Indian National Congress, but
because he is a man who has risen
from the ranks, who has been a prac-
tical farmer, who has not been privi-
leged by right of heredity to have all
the pomp, grandeur and luxuries of
life.

Coming as I do from the most
important mining area in India,” I
would like to place before him the
picture which has been depicted
rather very deeply in my mind, when
I went round from one corner of India
to another corner visiting the mines.
What have I seen?

Coming to the question of facilities
which have to be made available to
the workmen, the first thing that
poses itself is the question which has
been decided by the Fair Wages Com-
mittee. That committee, enunciating
the principle, made a definite state-
ment that the national income was so
low that the country could not afford
to prescribe by law a minimum wage
which could correspond to the concept
of a living wage. It stated: “As =a
result, we consider that a minimum
wage must provide not merely for
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the bare sustenance of life, but for the
preservation of the efficiency of the
worker. But how? By providing for
some measure of education, medical re-
quirements and amenities.” What are
these essential amenities? They are
(i) living conditions, (ii) working con-
ditions, and (iii) sense of security. That
means some form of annuity payment,
old agc pension, sickness benefits and
also provision against accidents and in-
juries. Other factors also come to the
fore at the time of consideration of
these things. That is, how far that
particular person is allowed to express
himself fully with all the facilities
made available to him.

If I take up the question of labour,
it is not only applicable to the mining
labour but also the industrial and agri-
cultural labour. Because the hon.
Minister happens to be an expert
agriculturist, I would touch that point
first. Since the agricultural sector is
not organised, naturally, this sector is
apt to be overlooked. Today, in reply
to my question, the Minister of Re-
habilitation and Housing came for-
ward with a statement that, despite
definite directions given by the Plan-
ning Commission, the performances of
the States in making available lands
to the landless and to the weaker sec-
tion of the community, which was a
condition precedent, has been most
discouraging. Then he said: “I am
a central Minister, what can I do?”
No, Sir, if it is a human question, it
has to be treated also on that level.

An Hon. Member:
would not do.

That attitude

Shri P. R. Chakraverti: What about
the working conditions? Only one
month earlier, in this city ot Delhi, the
capital of India, two tailors were
burnt to death in the attic. 40,000
tailors are today working in the same
hazardous conditions in the city of
Delhi, before the very eyes of the 715
hon. Members of Parliament. What
does it indicate? The tailors were
burnt to death because even ladders
are not used for allowing them to go
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to the attic where they are closetted
together. At least 40,000 tailors are
working in this condition. It is be-
cause they are not well organised or
they have no such stalwarts or spokes-
men like Shri A. P. Sharma, Shri K.
N. Pande or Shri S. M. Banerjee.

An Hon. Member: Shri Chakraverti
is there.

Shri Hari Vishnu Kamath: Are you
not their stalwart?

Shri P. R. Chakraverti: I am talk-
ing of them just to tell the House
about their working condition.

Similar is the living condition of
workers. When 1 went to my cons-
tituency I asked the workers the
meaning of the word Dhaware, the
name by which their houses are
known. 1 asked whether it was a
word in Urdu or in Hindi. I asked
Hindi-speaking people like Dr. Govind
Das. He said that there was no word
Dhavara in Hindi. Why not change
it and call it by a word in Urdu? 1
would like to change its nomencla-
ture. It must be called jahannum,
because if people are compelled to
stay with 14, 15 and even 18 members
of a family huddled together in a
small hut, that hut should be called
by that name only. It has been going
on for years and years. I know the
richest people in Delhi. I asked the
son of the richest man here, friend
of mine, how many cars and how
many buildings he had. He told me
that he had five cars. But when I go
to Dhanbad, the mining areas, I find
40 cars standing in the garage of not
one but dozens of colliery owners.
They come to meet me. When I ask
them about the living conditions of the
workers and what has been done to
improve them, they tell me that there
is the Mining Welfare Board. What
is Mining Welfare Board doing? It
savs: “Even when we give the em-
ployers subsidies, we give them all
facilities for building houses for
workers—they are not doing anything”.
The only alternative poses itself:
“Why not compel them to do it?” I



6325 Demands

[Shri P. R. Chakraverti]

asked a question as to why we should
not legislate on it and compel them
to build houses for the workers.
Otherwise, let them close down all the
mines if they cannot do this. It must
be done compulsorily. Here is the
statement made by the hon. Minister.
e says:

“This question was discussed at
the various Housing Ministers’
Conferences held from 1955 to
1963, and at the Labour Ministers
Conference held in May, 1958. It
was also considered at an inter-
departmental meeting held in the
Planning Commission in October,
1960, between the representatives
of Labour and Employment,
Works, Housing and Supply, Fin-
ance and Commerce and Industry.
The trend of thinking at all these
meetings was that the employers
had an obligation to provide
houses for their workers that they
should be persuaded to discharge
this responsibility by giving them
certain facilities, such as, allot-
ment of land at reasonable price,
financial assistance for construc-
tion of houses, income-tax relief,
etc., and that if they failed to pro-
vide houses for their workers in
spite of these facilities, Govern-
ment should compel them to do so
by suitable legislation imposing a
levy for the purpose.”

The Ministry should come forward
with this legislation and see that these
people are compelled to provide hous-
es for the workers where they can
live as good workmen and feel that
they are also treated as human beings.

The third question which poses it-
self is the question of a feeling of a
sense of participation in the creative
and productive efforts. When the
emergency came, an appeal went forth
all over India and the people in the
mines and other areas, especially in
my constituency, contributed gene-
tously towards the Defence Fund.
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The workers in my constituency con-
tributed. five days’ labour in one
month and four days’ labour in the
next month. I asked them: “Why do
you contribute?” Their reply was that
there was the national emergency.
The workers felt that they were one
with the soldiers in the front while
they were working on the industrial
sector. The mine workers in Jharia
and Assansol contributed their daily
wages to the extent of five days in
November and four days in Decem-
ber. Then the contribution was
switched on to savings. Indeed, Sir,
they must have this sense of
participation. They ask, “where |is
the hope of profit-sharing, and
participation in management which
we have been hearing so long?”
I was sent from India in the
holy year of 1949 to study this ques-
tion on behalf of the United Nations.
1 acquainted myself with some social
security schemes. I came back in 1950
and gave the report. But what about
the participation in management?
What about the social security scheme?
Up till now, the achievement is mea-
gre. Obviously, some attempts have
been made. But today that confidence
has not grown apace in the minds of
the people enabling them to feel that
they are participating in the produc-
tive apparatus, that has been set in
motion to level up the economy of
India. Therefore, that sense of parti-
cipation must be evidenced in practice.
The workmen must feel that they
have a definite role to play in the
economic regeneration of the country.
The question of sabotage and other
things should not come in the way of
giving them a trial. If such a trial is
given, I am sure they will prove their
efficiency.

The other day, I asked a question
about the Sindri Fertilisers. 10,000
workers are there. Every day they
come forth with a statement that they
do not get any bonus, there is no pro-
fit-sharing, they do not get any ad hoce
payment nor do they get any form
of incentive. Some incentives must
be forthcoming to the workmen
s0 that we can say that they have to
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fulfil or discharge their obligations.
Therefore, that sense of participation
is a vital factor in bringing about a
cordial atmosphere and also establigh-
ing better industrial relations between
the management and the labour. We
should not be doubting their efficiency
on that score,

Sir, being a school teacher I
have one other point to which I
would like to draw the attention of the
hon. Minister. It is about the ques-
tion of education. One of my friends
is in charge of labour in the Research
Bureau in Simla. I wanted to have
an idea as to how far the increase in
the earnings of workers gave them a
tendency to level up their standard
of living. I have not got that infor-
mation up till now. When the recom-
mendations on behalf of the Mining
Wage Board were before us, 1 en-
quired this of the trade unions as
well. 1 addressed the workers in my
own constituency numbering more
than one lakh mining workers. I ask-
ed them whether the pay packet
which we were going to give them as
an interim measure, as a result of the
recommendations of the Wage Board,
would be contributed towards small
savings. I asked: “Instead of spend-
ing it on wine, instead of spending it
on gambling, will you try to save it
for yourself so that you can utilise it
at the age of 45 when you will be
driven out from the mining area, when
you will not be allowed to continue
there, because of your physical in-
capacity? Are you making some pro-
vision for your ralny day? If you
agsure me of that, then you will get
a rise in your pay, because then only
that increase in payment will help
you. That is what I told the workers.
Undoubtedly, it is a question of edu-
cating the worker, telling him ‘“here
is the augmented income made avail-
able to you as a result of the produc-
tive efficiency you displayed; but you
must note that it should not be spent
on gambling, luxury, or usury. Two
annas per rupee is the usury that you
have to pay in the mining area; why
should you pay that; why do you not
organise co-operatives and save money
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so that you can take it afterwards
when you are in need of it?” This

form of education has to be channelis-
ed. Here the trade unions have am
important role to play. Here I would
not go into the question of rivalries
between trade unions and all that.
My appeal to my hon. friends, Shri
Pande, Shri Sharma, Shri Banerjee,
Shri Mukerjee and others, the appeal
from Shri P. R. Chakraverti, is this,
that the trade unions have a direct
responsibility in educating the work-
ers, in seeing to it that they are not
allowed to be exploited to the extent
they have been exploited today by the
gambling dens and by the usurious
moneylenders.

14.00 hrs.

So, this Labour Ministry, though o
the face of it a very innocuous Minis-
try, and seemingly not so interesting,
as ig evident by the repeated quorum
bells inviting members to be present
in the House, has a direct function to
perform, an obligation to discharge,
which it can hardly disavow. Here
i8 an occasion and opportunity
for all the members present here, for
all the leaders of the trade union
organisations, Government officials. all
of them, to sit together, to work to-
gether and see how to create better
industrial relations, how to improve
the potentialities and productive capa-
city of labour so that they may have
a sense of participation, and work
wholeheartedly. They of their ownm
free will are sure of come forth, as
they did in the months of October/
November 1962 and say “Yes, we are
Indians, we want to take part in this
engineering work of building up a new
India of which the workman is the
sheet anchor”. I would again appeal
to the Labour Minister today to realise
these problems, which are indeed very
important and which require looking
into earnestly.

st frrafr et (Froow) ;IO
o WERT, T FY e T av ey
T O & 1 R 2w gwfE R
agr &, @Y g wed ?w & wagdt
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[sit ferrsfar ent]

ferraasarg & Tfgg 1 e
WG @ AT F1 ¢ fF o F omr
=, fo % F17 379 9%, a® WA,
g WIS A ag gfAar =y
& AN F 1% gFEAT WA g9 F AN
& TR T g AT fgai 1@ aa g1

T "qoF g I Qe @A
g g, a1 5 qwmr st § fafved
q wEreNr AT F A F A X 99
frar a1 1| Tt frqd F qg gAr #
UF FFHGY Aisd &1, fom @1
A wgrer adt 7 fr 0 9w
FHE F ALH Qg g @G ¢

“This Conference opened with
an address by Gandhiji who, in
the course of his speech, pointed
out that as the world is organised
today, ‘the mighty alone can sur-
vive to the exclusion and at the
cost of the weak’. Thus indepen-
dence demands that there shouid
be room even for the weakest.
The base and foundation of eco-
nomic activity was agriculture.
Years ago I read a poem in which
the peasant is described as tr-
father of the world. It God is the
Provider, the cultivator is His
hand. What are we going to do to
discharge the debt we owe him?
We have lived so long only by
the sweat of his brow.”

gal FHfEt § a & aga §8 Fq
T AR & IUFT W qEAT HAT
£ & 5@ s F7 eA @ il 9%
TR FA-AWAES ¢ WL gk awrer &
foegwr frdwr a9, walqg oiseaw
¥R, A a<w fewrw qEar g o
FERG F1 e 9 fw foear @, ot
aare st & fafrees & o Wegad
g foan, ag = = d

“Having considered the policy
that should govern the economic

development to be initiated by
popular Ministries, this Confer-
ence of Ministers, assembled from
various provinces at Poona, here-
by resolves:

(1) That in view of the acute
scarcity prevailing in the country
with respect to the primary re-
quirements of the people, especial-
ly food and clothing, plans for
economic’ development should
centre round the farmer and agri-
culture, and should be motivated
with the object of providing a
balanced diet, adequate clovhing
and other articles of primary
human need for every citizen in
the land; and that for this purpose
steps be taken to ensure that the
land available for cultivation is
distributed by proper regulation,
such as licensing, between var‘ous
crops needed by the community
and in the required proportion;”

w & a2 wie F% @Far g fF @
g ¥ fr wagd W ¥ A ?
e g & af g ow e ¥
it Cic AR R AL
mg&%ﬂ#ﬁﬁa’tﬁﬁw-
& 7% | gy 12w ¥ aang &Y
@Y Tt # wa @ @y
WA F oF garen A A
Ftew & = aren A Tg O FHA B
AR FQ ¥ I # AwL IO
frar | & TEA TF QEiEVA T EET
TE 3T AL E | T GV H A
for & o3 ger wfgr e wEx
Y YT FEEw F g FW ¥ g
Egikcic kil

Sgt aF 93 Afrera & T
¢, 7g a1 7t g T, et P AR ey
& g a7 15fF T ¥ due Afrem
F FToifaT F0 & T A A, @
forg dedw daTd F arAw FA F
fr Y5 o a@t 3, e
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A TN 9 FE g THT T |y
T T g9 I F 7oA RN AT
wrE-gea ¥ gEEy F7a ¥ Freae
g e | A we gowT< A gy & fadt
I §, 9gr 9% 4 A7 T T G A
wramafed ot sqrfad 3 T a1 HE
M I sqaeqT F&F CATFRA
AT H TG B G T BT HIOAX TR
o9 a6 LER ghTeT™E d@l &
T 7 T TZY FIAT &, T TF AT
Raqarsfesr wfe g ok T
3w 71 fasrg grm o

TR AR W F wEr ®o§dr
AW T IR0 F FH FT § AT WY
ATAT T FT Y°.R AT W
a7 & " &, 0F g § e
TFH 7T ¥ Hradr fewmn givea &
e & A a0 fogrT o gt &
T wd § AT /At #F am w7 §
IR TEEd F I A GRS Fv
THE AT WE I ZET @ | TqAT
€ 9T W e 7 3aF fag faem
gd frar & AT 99 fau F@r qiar
far & ? TR T AW & A AG Ay
fae vl g zaa e a® ? Far §
WA T g A S g, *ifE g
QAT ™ JaX & fAg oF oed sf
Ty

N AR QA FIT §, qAE
TW & @EF FTQ & /g T
4 IR AT WA QA &, ITH 97 Y
¥ I A JA & 1 A S g
#30g QT Ja<d §, ST I
Tt ww € § ? 7 34 faw gA
¥ zaAga g M g@ a9 7 ME 91T
d Tgar qifga ? W qFR A
qry ogT watq AT, @ AEA§ |
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7g ¢ AR 1 a7 £ fF 9 @y
T T FT YA fF471 AT | 3000
FAY & a9 7 94X F1 feAre & fag
2%,20,8%000 TIF &I W@ T & 1
B @) q1E qTAT | A BT F WIS "N
oY @F 73 § | TH q FHAMET 0
frar @ F%7 €, 7w 9T et
99T @< &Y AT E 39T "I 2QT AR
T @ &t fqae fFar s @ 93 ene
q wfewer § o & w9 G 59F Fa%
FART & faT fr @ 7E) a7 AN
Fgd FT wres W 2§ fF
™ WA F FTH-47 ag7 Gwqa
g AR gL T 7 g FWAATE |
T A AT AT W &, ITHT q9qTE
[AE | WX A § ag ¥3F €
f wgX & 9 & TGMTC § X T FE
Fagafaaswmaed 3 fF A9 &
@& | A5 ARE § WF & a1 dg
saT § sTg Far 94 AT @amar
Rferer 73, sA1R0 7 SART TARAT F
T TR @F T 1 FIAW I | AT
g 39 ¥ #Y 5T g gy N SARAT
1w un gfrar, wwer § A)
Ffzardt A1C o ATIEY TAFT g FA
1 AT FAT g0 | @ar § FH
Y T AT GR-BET gEIES A
FTH F77F qTAT FY, TIH IAWT =TT TR
R, wr e vl qe ATl #,
IAX WTF AT AT FT I F W F
FFw Qe @@ # fag € 9% 0¥ A
o ™ @ J ATAT A @
9% IEF WY oTon | "TeaEd
¥ A Ared T G E T F ofwr F AV
fF avew fed & 2o wHo o fred &
O I qTHY I qeRT T & U
fed & | T4 3 | qoewdiT gt dgdT-
TR § | EATR TEi AT 7§ 1 ;Y
o ST & o Haa agd A g 1ar &t
<1, feafr aga swara v T sir <Y €,
TiFeaT F &7 § '™ R 1| |
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[ faafa )

T ¥ Safs wgmg 9 W g N
wEHt A9 /Y g7 AT A AT
ag fF9 a<g § w97 @9 99T F6T §
WYX foq a@ & w19 Iad oy F79 §
f ag @ T | o Hro FATIT FT
w1 qaafew &, g #7 wgr g AR &
I faqmdl § "HUR! W@ F4AT
pa SRS

“It cannot be over-emphasized
that any plan for our country
must be based on the fact of unli-
mited labour being available. This
will naturally minimize the use of
centralized methods of productioi,
and such plans as we devise
should centre round forms of pro-
duction where labour plays the
major part.”

T T & F1E N FF L F2E A1
A&l 2, SO faq & ea 71 8 1 Ag
& FwafEi # terg Y gioET 3 ) SEd
forg &1 ma 77 37 777 &, 7 wgiead
A A A A

“Centralized forms ot production
will be labelled ‘POISON’ and
used sparingly, in minute well-
regulated doses, for key indus-
tries, public utilities and national
monopolies. In an economy of this
nature, production will follow
demand and consumption will not
be forced. Distribution will be
part and parcel of the process of
production and consumption, and
will not call for further coercion
to ensure distributive justice.

When our plan is labour-centr-
ed, money will recede to its pro-
per place as a means of exchange
and will not dominate or colour
the whole economic organization,
and we need not worry about
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‘created money' and like prob-
lems.”

T FATRy S5 wow ¥ dar
FW 1 AT AT § T HAGT F @
¥ T Y ag S® @ 'Y ¥ TET @i
TFAT &, ¥ & fow a O HFAI E
AR FT FIE ZHT F19 FT AT ¢
TR &Y 'Y F a3 § g 1 & qud v
Ffd wew &1 X aFar & ) AqfE
oTT @ ' 3 few w1 § 7 owig Ay
TOT FEX AT A /W & A ST A-
srefaea a0 747 &, Io%) 2 & ar
fat FiEFT T g X 2 & N fF v
F7 fov & 1 T T |/Y T &1 g
™ ¥ far a3 3 & 5 oufes
fere a1 ®rm gwifes awm @dw
3 & 9 7 A% 5 Y Fre /Y wwn
fear wTT 2 A FER ) WTAT 1 3@
T¥E T @ gHTL 2 &) a9 q¥ o7
& {1 ST o

gafem & Fzar g f& o T ey
FITAT &, TAX FAC FY qGA AT F
FEF & 1 FE AT TH AR AGT WA &
o FFT FT WOTE ARAT Y AG W
St FErfea RIS FALY & GT IAPT
gerar & fan gxary @eger Tsd §
Afee mgTaa faed) T 2 1 3T qar
s & & @ gy #1f goef @
forad writee g0 &1 @ fam o a9 )
T ST 99 1S 9% g arfE sy
AT fad @F | wrIar A1fgy fF e
TR 7T faeen 93 TRIT qAT F
YaE R T q @ o A
oF gusfreaw @w fawdt § @<t & 0
T W IER T TG T FI@E
fag fegr & o< T &< fad & 1 agr
9% AT FY WA FE AAwHE I
TUH gt § R Fwifs gw
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T FTE@ET FT AT | IR FET
T R fF T FAT T G F 4T
A aifaa T AW AT T FTEW TR
& oA, g gAw wifad g A |
g N 919 & 78 gaaAg & 1 & gumar
g fF JoaangdmA, dwAerET &1
M 77 FwT femwr # &7 3T & AE A
F3T g1 & | ®eT A AGT &1
e | FET FT W FRET F a9 919
AT g wifey, ¥Ew a7 o
fgent gogedy ¥ g =nfey, Sawe #
AT 1 2T g wfed 1 o aF o
T2Y g, W) wt # ST Ty
g1 9E, 98 @1 AT €T AqAATSATA
€ amm o

& oY AT H FZ FY, Report of the
Study Group on the Welfare of the
Weaker Sections of the Village
Community ¥a 39 93 FT fsrmat
faeorsr a7 Ft ol & mroE geTT
| | 3AH FA Afw miee ),
g AFZ F, I ALATTH T HIGHA7-
FT &, 7 &7 TR AT AT

“In addition, the village leaders
are the fivoured members of the
Government officers.”

gt T AITT F faw w18 M ad 2
#fer a1 frsafaw § fagr 2, 9% art
¥Far d

“It confirms the belief in the
minds of the weaker sections that
Government Development activi-
ties are intended for the stronger
and more favoured groups. Carps
for training village leaders pan-
chayats members, co-operative
members merely emphasise this
feeling that a new village elite is
being forimed out of the economi-
cally stronger sections,
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The advanced groups not only
have greater contact with the offi-
cial agencies but a large proper-
tion of officials also come f{rom
these groups and consequently
their sympathies are more with
them. Unless the weaker section
get some reservation of seats in
Government Service, the difficul-
ties are bound to remain unsolved.

The following factors have also
contributed to this malady:—"

o wrer & HE FEY g
“Credit is being prostituted.”

They have used the word and not I
being an independent, elected man.

“Credit is being prostituted for
political reasons.”

Shame.

“Machinery for recording and
recovering the loans is inadequate,
poor in quality and often demo-
ralised.”

I FreAn T AT AT &, IFA
TRA N A IR ATT HqqTg

“Ail agreed that unless plots for
housing are made available free of
cost to the weaker section, criti-
cism regarding the loaning policy
will always hold good. The defects
are that a major portion of the
provision under this head is spent
on staff quarters in stage I of the
Block.”

The higher officials and the middle
class and the higher class get this.

“Loaning policy of the Housing
Ministry is a dismal feature.”

o) oW wRr oo

“Provision of small funds also
imply that subsidies programme
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[ e &)

cannot bhe wundertaken. Loans
under this head have also been
advanced carelessly. The maxi-
mum that the loans should be
repaid ultimately from their in-
come has been ignored.”

T A FEY gC AN ¥ X g
R T R § fF iwaa J&x
& IR F MUFT AR 36 FAT A,
Ja% fod oF W@ oA wowr
T Tifgw 1 aE gWW IiqrEd
W W) AT S ZH AR FAHT
¥ W @ g, @ W aw oo oA

Shri V. B. Gandhi (Bombay Central
South): Mr, Deputy-Speaker, Sir, I
welcome the new Labour Minister.
We have great expectations of him.
He has come to the House with a fine
record of service to the country and
to the Congress Party and has been
the Chief Minister for several years
in Andhra. Almost everyone has
.preceded me in this debate has had
something to say about the rising
trend of prices in this country.” There
has been quite a little criticism of
‘Government on their inability to hold
the price-lines. This criticism is
rather important and should be locked
into with some care. When we cri-
ticise and say that the Government
‘has failed . . .

Mr. Deputy-Speaker: The bell is
being rung . . . Now there is quorum.
It does not redound to the credit of
hon. Members that the quorum bell
-should be rung two or three times a
day. It is the duty of al]l the Parties
to keep the quorum. I request all
hon. Members to maintain the quorum.

An Hon, Member: There is nobody
‘on the Opposition benches.

Shri V. B. Gandhi: When we criti-
cise the Government and say that it
has failed to hold the price line, what
do we really expect? Do we expect
‘that there rhould be absolutely stable
prices, that the prices should stay at
-one point, that they should not move
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either up or down? That, of course,
on the face of it, I am sure we shall
admit, is a position that we cannot
claim. Then, what else do we expect?
Do we expect that the prices chould
decline to some pre-determined level,
to some level, pre-War, pre-Indepen-
dence or pre-Plan? That again, I am
sure, the House will ggree would be
utopian and would be economically
disastrous. Then, the third course and
which we should consider a little more
carefully would be to expect that the
Government should take steps to
moderate the speed and the size of the
price rise. It should minimise the
sufferings. It should neutralise the
increase in the cost of living. In short,
it should see that the hardship of the
fixed income group is kept within
limits. Now, I think, with all these
three expectations, we are entitled to
lay stress on the third course. We
know that we have embarked in this
country upon a programme of deve-
lopment involving massive investment
and that programme has involved us
in some deficit financing. Here 1 have
some figures of the deficit financing
that we have been doing in the
past few years. In the First Plan
period, we did deficit financing to the
extent of Rs. 330 crores; in the Second
Plan period we did deficit financing
to the extent of Rs. 954 crores and in
the Third Plan period, that is, the
first two years of the Plan, we have
had to resort to deficit financing to
the extent of Rs. 219 crores. That
makes up a total of Rs. 1506 crores of
deficit financing. Now, are we really
entitled to leok surprised that this
hag been, that we have had to resort
to deficit financing on such a large
scale? Well, T am sure, we will agree
that we need not be surprised and this
large-scale deficit financing has had
its necessary results and that is that
it has led to some kind of inflation.
Now, some degree of inflation is in-
separable from every development
process and we have to take it as the
price of our development. These
developments, let us not forget, are
bound to bear fruit in due time.
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They will more than compensate us in
terms of higher production and a
higher standard of living for the en-
tire community. We have had to face
‘scarcities in this country; we have
had to face shortfalls particularly in
food production and we have also
had to allow the diversion of larger
resources to our defence purposes.
All that has had the inevitable effect
of leading to higher prices in some
way. But it is not that we are with-
out means to overcome some of these
problems. We, of course, have to go
on doing better planning. We have to
see that we have higher production in
the country and also that we have con-
trols over distribution at strategic
points and finally we also keep on
opening more and more fair price
shops and consumer cooperative
stores. We have necessarily to take
all these in our stride and meet our
problems as we move forward.

Now, T will turn to the next point
and it is that we meet in this country
people who do not genuinely recognise
that there is an emergency in this
country and that we are living under
a sense of danger both from China and
from Pakistan. Our friends, the Com-
munists, are prominent among such
people and they have been talking
about their own programmes, pro-
grammes of having demonstrations,
having agitations, programmes of strife
and conflict. We have recently known
that they have gone to the limit of
openly asknig for revocation of the
Industrial Truce Resolution. Recent-
ly. in this House and in the Rajya
‘Sabha, we heard debates initiated by
Communist leaders asking Govern-
ment that the Defence of India Rules
be suspended and that emergency be
ended. Now, if they hope that they
will influence the workers of this
countrv in a large way to their way of
thinking, they are bound to be disap-
pointed. They will find that the
workers in this country are more pat-
riotic than they think,

And, after all, what are the kind of
issuecs for which they are talking about
these agitations? Are they really is-

2551 (Ai) LSD—5.
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sues with any kind of an industrial
content? No. Take, for instance, the
two issues about which we hear so
much, the issue of nationalisation of
banks and the issue of nationalisation
of import and export trade. These are
typically non-industrial issues, and yet
so much is being made of these issues
for purposes of their contemplated
agitation. We are glaq to find by and
large that the people of this country
are behind the Government. They
have accepted the codes and agree-
ments, the code of discipline as well
as the industrial truce resolution. We
see that the number of man-days lost
has declined, it has declined pheno-
menally from 61 lakhs in 1962 to 29
lakhs in 1963. Now, that speaks a lot
for the discipline and patriotism of
our people. There is certainly a
general climate of industrial good
relationship in this country. The key
word for us for some time to come,
Sir, should be that we have to have
higher productivity in this country. 1
remember the words of the former
Minister of Labour and Employment
and Planning when he said that the
only durable guarantee of higher
wages is higher productivity. That
reminds me, Sir, that there is some
fine work being done in the Ministry
on productivity. I congratulate the
Minister on the work that is being
done under the organisation of the
Chief Adviser of Factories. They are
doing a fine job, a difficult job, and a
job that requires a great amount of
study and skill. They are having
traning programmes, they are under-
taking programmes in the Central anad
regional labour institutes, and they are
concentrating on productivity centres
and on TWI centres in their respective
spheres.

Now, Sir, may I say a word about
the index numbers? So, much has
been said about these index numbers.
In the first place, let us try to remove
one misconception and it is this. Is
it necessary to change the index num-
bers of a country very often? It is
not necessary. Actually, any change
of index numbers becomes necessary
only when there is a very substantial
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[Shri V. B. Gandhi]

change in the consumption pattern of
the community. Now, it was said
yesterday, Shri Dinen Bhattacharyya
said something about the Government
having intentionally and deliberately
concealed the rise in prices by con-
tinuing the old index numbers. Let
me assure Shri Bhattacharyya that we
in India do not need to do this kind
of a thing; we are here in a democracy
and we know that people ought to be
told the worst if it is necessary. We
also know that a Government has to
change places with other parties in
this country under our democratic set-
up, and we certainly do not have to
resort to these kinds of tactics. And
let me tell him that it is not only in
India but in most non-communist
countries this sort of thing is not done.

Thank you, Sir, for giving me this
much time.

Shri A. S. Alva (Mangalore): Mr.
Deputy-Speaker, Sir, 1 also support
the Demands for Grants of this Minis-
try. In doing so I would like to place
one or two points which, I submit,
will go a long way not only in improv-
ing the conditions of labour but also
in seeing that the developmental
works of our country both in the pri-
vate sector and in the public sector
are not hampered.

I refer, first of gll, to the Industrial
Truce Resolution that was passed in
November 1962, immediately after
the declaration of the Emergency,
on account of which or rather mainly
due to which, as we have noteq from
the Report in 1962 about 61 lakhs
man-days have been Icst but in
1983 it was only 29 lakh man-days.
That will go to show that if people
could come to a round table or can
talk it over, most of these strikes can
be eliminated, so that the workers
need not suffer and the developmental

works also can go up. But un-
fortunately. as was pointed out
yesterday, all the parties are not

willing to sit at a table and work
out the details, It kas been said that
in the matter of labour all politics
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should be adjured. But in the nature
of things it may not be possible,
because we have got definitely three
or four major labour unions, and
each one hag got its own policy. At
the same time, if the idea of the
leaders is to see that labour gets a
good footing and their conditions are
bettered, if thtat is the only object-
ive, then I do not think there could
be any conflict between one labour
union and another labour union.
Unfortunately, it is not necessary
for my purpose to single out or name
any unions—we actually see that
advantage is taken of the difficutt
days that our country is experienc-
ing by people misleading the labour
and sometimes instigating them to
strike on supposed grievances or the:
all the demands are not met. Ag a
matter of fact, there are several
demands, ang most of them are justi-
fied. Some of the demands can be
conceded by the management. But :t
the same time it will not be possible
to go the fu'l lengtht, because, even
the management also hag got its
own difficulties. In this connection
1 must submit that the Ministry has
got a very difficult task to perform.
Of course, their main idea is to see
that labour is well provided and
labour is put on a firm footing. At
the same time they may also see
that they do not over step the bounds
and that they work within the accept-
ed codes and the law that is prevail-
ing. 1 am glad to note that Gov-
ernment are doing very good work
and are making progress in the
achievement of the main objective of
improving the condition of labour. I
would only touch on one or two
points to emphasise how Government
are doing their part. and it is up to
the labour, labour leaders and the
managements to strengthen the hands
of Government so that unnecessarily
the major things in the country
including peace in industry etc. are
not disturbed.

In the first place, I would like ilo
refer to the wage boards which Gov-
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ernment have established, Of course.
they are carrying on their work in
respect of each industry and are fix-
ing the minimum wages which should
be paid to the workers.

In thjg connection, I would like to re-
fer to a point referred to my hon.
friend Shri Sivamurthi Swamy,
namely the condition of agricultural
labourers. Ag far as these agricultural
labourers are concerned, they are
not paid the wages which should be
paid to them for the work that they
are doing, and that is the reason why
people are not willing to go to do
work in the fields and they rather
drift to the towng or engage them-
selves in other vocations, with the
result that the agricultural sector
finds gifficulty in geeting agricultural
labour. So, it is necessary that
Government should see that those
workers who do cultivation work are
also assured of their wages so that
production of foodgrains may also go
up and the country may become self-
rufficient in the matter of foodgrains.

As regard the price-line, T would
submit that the Indian Labour
Conference has accepted that the
price-line should be held. This is
necessary. At the same time, I should
submit that while fixing the prices
of the different commodites, care
should also be taken of another point.
At present Several Commodities have
become absolutely necessary for the
working classes, and the prices of ail
those commodities also have to be fix-
ed. Merely by giving increased dear-
ness allowance or bonus etc. will not
be of much assistance unless the price
fine is held properly. So far as food-
grains are concerned, it is not merely
a question of fair price, but the price
must be fixed in relation to the
prices of the other commodites which
are generally required by the agri-
culturists themselves. So, it is
necessary that Government should
subsidise some of these fair price
shops in the matter of foodgrains
and see that labour get all their
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requirements at reasonable rates. I
am sure that Government will try to
speed up their efforts in this
direction.

Then, is has been mentioned that
the cost of living index figures
which Government have published
have not been compiled correct’y
and some mistakes also had crept in.
This matter wag also referred to at the
meeting of the informa] consuiltative
committee and the hon. Minister was
pleased to say that labour unions and
others also could be associated for
collecting these figures. Il is necess-
ary that the figures should be collect-
ed with the utmost precision so that
we may not make any mistakes in
any of the States.

Then, I  would refer to the
Employees State Insurance Scheme
Of course. a lot of work has been
done in this connection, but the work
is not going on speedily. There are
some hospitals which have come up
on account of this scheme only for
the workers. At some Dlaces. some
beds have been reserved in the
general hospitalg for the sake of
workers. It is also stated sometimes
that lands are not freely available
and proper places are not availahle
for putting up these hospitals. T
feel that if Government go on at a
greater speed and with due diligence,
it may be possible to extend these
hospital  facilities specdily and see
that the workers and their families
are able to get the best treatment

which the other people also have.

Ag far as worker's education is
concerned. that is also ; very import-
ant thing which the Ministry shou'd
implement speedily and extend evep
to the smaller units as well. This is
absolutelvy necessary in order that
the workers may not be betrayed or
led into trouble by people who are
not 1abourers themselves. If they ore
properly educated, they will bccome
the best persons to see what is gnod
for themselves.
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[Shri A. S. Alva]

Generally, ag I said in the begin-
ning, in the nature of things obtaining
in our country. we cannot bifurcate
politics from these labour unions,
because each major political party has
got its own wing among labour,
and there is nothing wrong in that
also because it is the duty of every
political party to see that they also
organise the people of their own party
on these lines properly because poli-
tics will not be confined to any parti-
cular class of society. As a matter of
fact, in a country like ours where
poverty i so much ang tne workers
are in large numbers, they themselves
have to take part in politics to see thay
they also get the best of Govern-
ment. So. if they are educated, that
will not only help in the political fleld
of our country. but the workers them-
selvec will be in a better position by
becoming better disciplined and thev
can put forwarq their just demands
better before the Government and
before the tribunals.

Finally, I would say a word abcut
conciliation officers. It has been
stressed, and rightly too, that after all,
the labour problem is a human pro-
blem. and the Ministers and the
people who have to look into this
matter should approach it from the
human angle. We have seen that if
we get the right type of conciliation
officers. the disputes are settled in
the beginning itself. As soon a8 any
trouble starts, these labour officers
or conciliation officer. go there and
they sit around the table along with
the leaders of the workers and the
management and all those people who
are concerned. and try to cettle things.
We have seen actually how these
things are cettled in some of the cases.
So. I would submit that while re-
cruiting people for the posts of con-
ciliation officers, we should choose the
best of men who know the labour pro-
blems well, and who would not be
of the ‘stand-offish’ type but who will
have the human approach towards
labour problems.
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I am sure that the improvement
which the Ministry has brought about
during the year under review is real-
ly remarkable. T would also like to
pay my compliment to the new Minis-
ter and to his two Deputies who have
also been administering the affairs of
this Ministry very well.

With these words, I support the
Demands of this Ministry.

st w@atm  (IT) e
werew, ¥ T A w1 AWET A
0 WA WAl WERT A g #
T F7ATE | A AL qAT G & A
it FrE oY qIT A AT wrAT B, =
e gg g g Sy {F 59w
IaF faam § a9 F318 AV FoEET
¥ FTH {FaT AT | TZ AR
F AR & g oam o fF 3w g
F arg @ 9T FF A g w7 AT
S, AfFT gAA @7 {F T gud F|gd
T ) AT A AT T AAT a9, dTIAD
art & g g @ T {F faaEr
WETNT W & §, 9% SuhA 2 Ik,
afe aF faam & wEr SrEHR
e TG 81 A & frafq aw we &Y
2 o ¥ ag AW we A9 & faeet ®
S fF W # T 2, w4 &t
F waw qE0 w1 Aifer foA o vy §
fe g7 ¥ FTH AT fan SR, Fifie
wg A 8, W AP

¥ go#T AW TT AT # T
feamm =R § % 2w ¥ wgmd W%
@ g, forad @t @ A O/ ¥ F@
AR ¥ HEATT ISTE A ET 1 W
wEE 9 W faeeaT & fF e ¥
19 qgd A T § AR AL A o
faerd & & S F WA AT 4@
wa § 1 e T gom w7 owRw
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ST § fF TE ET IO ag @
% AR FgEY arfeo | afga wml as
w1 =fem & & for awa q9gd &
qra, Test a1 Y T AqETg faer
WY, AT Toar WY UF FH HqIH 17
AN qgT AT A, fF 7 7 A
T 1 67 9 AT B, AR § A
F 9T qg7 FT AT W Ay B AT
a3 mar & | ¥ qE A F avq W
wed wEzm § faazw FwAr 4@ g
fF FamarE M7 qEE 990 G A
T AT 2w ZAT A& arfed, AfwA
STt 5 @, SRy @ &9 @, faw e
3 ®7 SIS & 77 g wra i T A
1 97 fFar dra

JAT fF uF AT qEEw T FAm
g @& T waafai &1 d|, q@A
AN A0 I F A qgd Ay
faedl df 37 WIAT T FAAY agT
oW BY 4 | W7 gAT § fR ogv o
fawmr oY% g7 mw dE w7 oW
wATAT FT AEAT FAISA, AT FALT
w7 AF-ad & I &7 A g
oA X R F fAC gwE At =i |
afx Qa7 faear A, AT (T ag s
T Ry fF ogardr qeAig 99T
o0 | omfev qTeEE @@ &1 A
i FT AT ] 7 IAET AT FIOT I
¢ f& awg *1 o1 AqeaE faadr @,
Iq% a7, o 9fvanT &1 7 Ew AVE
¥ A2 =90 T R

o ¥ Srar g fE & wE )
W o wfray s frar mav g, #9
FY & e 3 & g § ) AfEe o
@ wiada o Fga T s g,
€IqT & WA dgT & AW AN
R 9T X fagdt & | STEEw ¥ fag
gfadg TC W ¥ OgA v OF
T & wia § faedt @, Sfew sfeay
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qAT A F AE IAET AT q wGAT,
Yo A% §% g1 o 2 | wnfEre oA At
e 7 gar wfAgy @ & awe ¥
AT

HTET [ gew fafrad AT @,
ST AV AAT-AT H A A g
21 AvET Y wergf § A7 A R
Foy Ara ¥ o A ¥ QAT
¥ faegw w7 dor }, a€ faegw
T A § | FAIHT A AL KT AT
4% wriw fafeem femy 2, afEa ane
# oy T eE AW X feww &
a9 7 & | afwd 7o S o=y &, o &
e wvEw 3T fAfw fer o
1T I STvET a7 F=9 & 1 T FE I
fa T

A T AT A F oATHA UF
g melv gmedr & % T ar a@gAr
gt wEdl &1 &7 T T A7 9T
2t FErQ F1 Y T AT | qg gd
AF &1 UFA F fdq0 g 59 a0 *T
SO FEAT AEA {F 7@ AT FTFIH
frx | AfFA A9 Fe faw 7 F faw
wq37 R F KW FIAT §, F@E T
T A AT AT FTH £ q |
afT ag ¥ dwd ¥ Ry ¥ 3©
A 1€ | I A & IH Py
7 JATRA A F4T 2, AfFA 99 ATA
& 9@ S g9 gaw AT # ¥ A
AT AT FY gy v & € A a4
M AW BT

BT BW T GO Qg AT AvEd
# T §, ST IAvET @ T &,
ot QY od A & T @ Wy
g W faur & afgd fe Swd
For W Tt § AT 99 awed wY
1 T &7 gaer feay st fgg o
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[ Fgr)

qURET F ANt F WA feAed
& fre gz uw fawr # sm-faars w%
A ZT§ | F qvAT AT F 3T T
fars a®iv wpfr 7 1 3 T e
o F g a9F aw W § A
AR & frat Ft Fry w0 &, w9
qFT fga@ qIE S o wew g
fae A1 3 4 Fas ow sy 70 w19 foere
E AT v woFrw HY fwear
wifgz 7 o7 7gf 7T 43 T T AW
# 7 agigz gard Y gen ¥ oAy
JATATY, [N FIFL AT AT T
WA G A B, 7] I TR G,
farar & 0

form wrr % FFQ AN E, T H
gfer & @ & 3T TR AW T
wregrr @AAT I, ATE g #Y IEd
FLE | T IR F Wy AW H, WA
#, ¥ gAfagFew wr wrXET @
T | g Aeer =gy {F agi ow f593
vy &9 17§, T T (FAT gt
/1T 4 ", feTd warg & A0 e
3 §, w3 @A Y I g7 gd
¥ AT foqdY wew AW A I 33
g v A E frowE &
mzfagt # w19 JE faaem =rfew
T fore s # FreET @ten T
§ TR I AT F F AT
TR AA@WFN 9, vV TUAT T
qreaY F SvaAY fy W 1 77 AT AT
T A ] G § | T wET A I
N g FA F fag awiqx g
gYefT oA 2, @Y w7 wEw g fE AR
T AT & MEAT Y AF 7
FETF T, T QT T ST A AT
A H{X FZF A W w7 g R
S | e Q| 7Y A o £ AT
T AT & Avfwdl Fv Ay w @
oy § st qgr W AHAA F g WrE-
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WA TR ST § | T BT qF
i

HAGT ofF wIAY AT @y & ar
IHH AT fear e § 1 gAEw F a1
# Fgr st & oag wagdY & aer
FETT TAT § | § w1 0277 ¢ o
"R WM F I F A1 yq@ weisat
& S 3E gAey Atfote (€ 3 5T
¥ T 1°g7 qIT LY F0 G YT AT =T
F1omg A 7T IR AR WRA
qSrd, TAETT ITET M A
TuTE AreAL 7 AT | s awgwn
FIAT AT AR T TIX 7 T AMAT
a1 A Sy AT ARC A AF IR A
T THT a1, MA T8 0F FrT TIT Fr
fafesr aw &% 4314 1 wiER =g
fea™ it dar 3§

qE & TASH & HeAy § waAd

T AT | IHFT feafy ag v v ?

BHIC ATATT qxed, St faarewre Y

Farad f 37, 3w fae2t &, g

Fqer TFAT § fAar o3 797 & v

Tgr T | AIF IFE AT AT A ITHV

a1 ATE {FAT AT AT qE gAEE A

T T FT 42 § | 3T spfEy avad

# gav g a1 fafeza aqr v dar

& | mfgw ody feafy a0t 4= 2§ ?
Y m¥ qA7, FE I F ) T=Rw H

sfy rafae wrg Aut, 5t gAEw F AW

AT 8, ...

Shri Rane (Buldana): On a point
of order. The hon. Member has sald
that so and so has made several lakhs
of rupees, so and so in Ujjain has
made so many lakhs of rupees. This

is not fair. Names should not be
mentioned.

=y woary : IAeA WEET, H
QST SR X w0
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Mr. Deputy Speaker: The hon. f
Member should not mention names of |

& | A a1 T T A 4% ford I

persons who are not here to defend
themselves.

ot woaty  gAEw, St W &
TR 97 SN g, A W ¥ sra
¥ qar 7, @y worgT g1 faeem amw
FO E, 4 2 foe o aveam £

st wo Tao wrmw (Awmre)
INAET FEET, U U AZE AT
WET | § WY ¥ A6 w0 FEAT
g fo 77 o1 T7vze F1 AT @ Hode
gY, St Y 2Y, gw e ¥ 39 q7 AT
& T, ML qTAET SEW FE, I X
| AR T AN A, w7 fF o9y
ggir Infead 7E & O SEEY aw
g FTE AT 7 ave AEY &, F7E we Ay
sar T8 ZN |

oAt AE (WTTF) AR wIEA
g1 ag s 7

st o fao qFNR 1 § 78T TQ@ K
AT Z HRAT F | TR AW g F
ST T AR | F A7 A ey
GCANE- S

S & qgr 9T gEE § qwer
AT T AR I T q gu & | W
(%=T) &7 gwdr g & AR ane
(FFMIT) T FAFTT FQAT E

ol ®FGAT © HANT GG AT agT
0 (1 fof 8 Pt oy e i feomr )
¥ qorgdl & & # amw g g oA
ITET IR A7 & wa wiyw qEm
&g | aei #1 4g forom @ g & Fr oy
7 forg o | & A A qU g | W H
QI A AW qOF &, A qrerq ww
¥ a7 & 3o 7 g 78 DY G qan

agigrm | & aad 7 Af w| e
fE weag #at 7Y & 1 @@ A o w-
A I 7@ & oy 7ga & f5 3 wr-
&L #T AT FT

& qET ITET WA FLW T ] G
a7 | g 9L AT g AT qoAey § IH
IR AFwg g ar gary aw fag wrk
9T A T F wOAT g F WL L

15.00 hrs.

Mr. Deputy-Speaker: Please do not {
mention any names. Names of Mem-
bers who are not here to defend |
themselves should not be mentioned. /

Y T A% ATT . ITH ST 48

TCE TN AT E)

oft woaty & Ay A

& N A anr § 7 R 9w
HIA WMAFT T FT @y &, AAgd ;v
farg TR A FY § TaR) W 29
# 7% ar< wrfast & faem g 1 73 wH9R
F I gAY g §, IT gEAN! § wogy
o e AR 9 & A frm ww @
A gRAy FTy g @y - #
a5t & w8t qg ¥ w@aq A=A g
€F grawy & & #7ar qew § v 3w
AR g3 FRY & fF wegw At
F = & wifas afegt & o A
g o9 qay aff v afer A F
art r worgT gfadt # w7 73 foerer
TorAtfy & 1€ graer 745 & S s
FT® FT AT &, T T T 75T 7Y A
FR TS & 7 T 9 7T H17 377
g maga F3 e AwH faw
AT | G & TET ATTE | AR AL AG
TF FT NG § W N2W FAF &7 Y
wrerer & | W q_W N 3 e ¥
MNEew TR, WA FHg F
aFT FaFal § | a9 fra o ¥ wwr
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w1 ggar § fr gfeaal & oodfa
wfys F18% T F7

gLl § A w1}, IW qray
& ot & §% Fg g g 1 ¥
AN ot 7 99§ I ¥ Qv
STV STRAT STEATE | FE AT g §
THH WY 3 1 7S safar iy €
oF Fgar fwgw ardaew E @ 7
AT TN/ qF g1, qA AvF A fear @
fF & Y #wr q 1 gofaw gw g W
AR AR FWTH I | @ AfE qwaAd
t % W ag gz war A ag TR OE
T 3 W [ AYET TE e, @
forg ag gear 7 wEAT E 1 IW ATE W
oTE §ORE U g § 1 T s
F gWIT agr LAt A T §, AR AT
§ @ FT fogr @ a1 1 IW A *
WIHT TS FT WG FAT IV, THF
oY T | THE Fogl FT GG AT
g & 1 oww oy fawre w1 fx g
feafs 7@t v g1t § A7 a9 o IW
g7 & feafq w1 dar 17 & OFd JdY
€ | feafr & worgy @ mwAY wit
F1AFT X E, AT SART AT H0 AT
AgT W@ g A6 F@ oamar g fw
g afras s W & 11T 3w ™
Ferar=. #&Y famr s wwar &

SAFY 1 AAT A, T AT Ay
gt & 1 ¥ grer wqt /Y T O
TR AT AFAT E | ALAT AL H
wgl 7 Fgr 5 A @@ W & 3
foro gaTdr gweaTg st agAT wTfRw |
IfF 37T A F1 A ALY @ TW
ferg = = ww frar w s
fawem | a7 IFW FAmw faver
IART AAT § a7 F fow wwr 1 gEw®
w71 & W srega fraem A ag
ww & ok frowegdl F dq @9
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wifed afewr saw & frey 10 78 a5 @
War | g% A qFAE §, 9 I Ad
TELAT AT FFAT § | ¥ FHAY "y gfa-
aF F AM F T TW AR T NN
oy rar & qua @ A wmar &1 7w
qFIY § TE ZIIF F T A OV qAT
9% T § ®7 20 fagew, w3 T
SHTH Y AT ;9T | % fFmew w5t
¥ F gy v S w1 0F o7 fo
urr 28 famwea, &0 gHrd WA Y
TIRAT T A AT qG7 AFT Fg
TET (€ MR IAT T TG, TAAT QY AR
o & A | qE FHT IHTY FIH H Ay
T /Y7 gw A7 gy F e s 3R
frar | w7 Fr ovgEsSt §ogEws
IAR( 9T &Y ALY 91, Tg 48 & WA
AT g 1 LA AT g 7 3T
qigdia o gf gAsmEET W oW
afr s grard adff g€ a0 ag 17w
JETAT TIT Q17T qZ FATATAF AT L L
The Deputy Minister in the Ministry
of Labour and Employment (Shri R.

K. Malviya): May I say, he has never
met me before?

s wGATT | WITH( TgT wwa faemm
AR FT AT IH A FAG L GFSE |

Y To fifo wrem : 1T T A
w7 @ ¥, 3oy 47 &gar TRy 97 |

oft wgara A I WA AT Py
T M 1 TR e v fear
qa saFgre WY frar & 1 e A Ao
® T FTH AT F @I GAT§ | ToHGA
¥ ary A, fadr 9 77 a7 T
THT FT AT | WA T Ag A E
for dta AT F TG AT G, TSAT B
AL qUT TE T q1 @ &, 7@ a1
Hr, 3%, WA #1 3% swaear adt &,
A IR A AT e § A w A
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T Y Y AT FLG E A AR AT F
¥4 3@ faar AT 1

T AT YO TG AT G | GRS
w©F Fg Madm a9 § N a8 qHAY
&, fstaz ey fame & o gRTeT anedTe
AT fed, uro i F  FIEAR
g afga, S qREAig gF FT A
faaar & sun gwiw I qE g
gragmar Efy v AN v@ AW
TR & | § ®rAAT g fF Aoy vy '
T3 E | FfEw WT I vo AT to
T T 9o ®IY AT ANT FAL §, ¥
TRE ITAF AT AYT &7 FFAT G, TN
IAF T TH SEY 9L §, FAT IH; W
ag =% gifax 48t & fx 7 sfys 46t 7
HET FT 7 o F WO HAT & AT AT
7w 3 ff g AT A 3 7 fen w@m )
§F 3@ wx A g & 71w gaew w0
QA FOAE FXT § 97T IAE AT A
o= fFar S wfgd /T ML qi=
TR Aq F T WY ¥ TQ IAR
A FAIAT N Nfed | g fag
"iw 37 & fau 7 ma Farx § Afz=w
ST AT HALACAT § AT IqRT A
a¥ ¥ fag m Jare T8 & 99 aw
WA FAT § T I qE@w A &
fore e davT 7€) § | § wEA A E
fa& FsgL i 1S W AN AT FL, IR
wt & Gt § A W ga-smage |,
IT WO 1 FEAT AN & Fear AT
wifz?, 39 Wl F7 {9y uF wgm
& g wwx &1 sAr fgy | faw gfa-
aT F1 AR §, TART AYIET HrRAAT
¥ 2 anfgdr | wr gEw AT Ay
& ar FEar AT AT Nfg M 7
fre gy F1 AT § @) SHET Mg
&N wfgd | q= M T §F T
sOx 5, 491 7 wAr@ @ §, A
qwg< GEl § IAT a0 AR 5O E |
T A oAy R ar sew wew
#1 e fE feqy woge few afae
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T g § o A7 M {wE qrg s
7ag7 g, 39 AfFEw F7 mAgar ¥ F
FfE= =7 MaF TH AN & & (% g
R R A WO | qg AF ALY
&1 FICH AW E T readt O
AT W T & feafs aog &y 3
7e 7€ g Afgd

T F qA WG A AT H Mgy
fagry T Nfgy | woy w3AW H A
TRET ATET FT qEwr § § 1 34 few
aw 1§ a7 & | Afew area § g
2F T G wAT NI w7 77 g famw
TATE | ¥ A A I I 0 T
79 AT Y000 AF &1 fastT Mfgy
afes w9 T@T AT fE gAY o
AT 9 WA AT o HEY EY fAmET
agr F@l AT §, ITE MT |G | wr
Sar & % gw & g Iaw 3 & Afew
9 & it T &, § Irey G & Ay
¥ 1 391 o feafg v giar & =w ww
ot & faaw s wifgd o arer
wEE B gREAT qgT A AW T8
AT WACAT § | MR A WA,
T gaem 9% faaT s gy |
TS § ST W O wwgdy faerdy
=g 1 w1t wEmE aEet o T, T
T T 7 Sfgd M7 g St &
W &7 g iy |

EITT A M a0 3 § AT IR
|19 WY AT g8 W @A Ifgd
NTAT 3T FITAT 9T HHA W giar § AT
T4V grar ¥ 1 few w A B ArR|r
foat &, ag W wR @ wifEd
AT T qE TgT HST AT § | Afwr
A7 & EreErat § 3 9 @ g §
foe famr bt o o =i gu &, =
T R @A & oy gy mw wrg
gfwar fawrr gt Dfgd, gd afwr
T A SreaT AfEY Y E /G
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[+ F@aT)
o fomr wneY ax & W1y €1 wfed,
am @ R E A Al | wrfasE s A
gfrerd w9 &1 oot afed ot
w9 7 ¢ f @ worge g Ar srfa-
¥ oz #1 agfeaa g, agt wvaay
we i J@m gy & Fgr ag gio
g v A g W A ag A
wET &, 953 4 fawt avfe & @it ar-
fagz wue F7 FOgT AT AL FA |
F Y A T F, IAX qWT SO Ay,
I o FAT £/ T%"F, 3T A
7 Mfed | a2 T@ R DTAME, TR
wq o faaR FE @ WOE q@r
weRn o A A1 AT FA F Ao w g,
§ W &7 A O A F A ogw @y
Y E AT w L@ A=t F wy faa
AT § | T IS THIO ¥ AT EATY
qeEe fom T & 7w qx af g, 5w
&Y 7 ¢ 8 AW ¥ ¥ gAR
g7 41 Toavm & fom A= 2 A §
o ey EA AT F9T T AW & |
g @l feafy § za T oeARaT A
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AT FIATA F WHTT 9 gH A
ATFATATS FATIAATZ FT FTTT F1 & |
ot @ 7§ waasaw § fraest ¥
ST FUAT KT ITHT gH FTARY F gf ey
FAT & | T FENY {FAEAL F 9O gAT
IgHT a3( faeer ¥ g afoa w79
feem & g7 a<iewata § 1

FE AT SWIC TW F ASGU T
ey, UF WA g FT AR
2, 9% @ Ta FT AT T qEERY
3}, 9w @ o W Aw wHe @
ar forer 39 zw 7 wAw fA faear
IqY G g g aFAr § | AfEA
o TGT FI TR FA KNG | gH FE
Z7 afq & w9, T wEy AT AT F
qrg A9 fagrat #1 T F7 977 TIANE
9 AT ST AT Ay qu &M |

st THREE EF (FIET)

IMeTH AFEA, AT F RO AN,
FW T T A faar sy o

faaz g wofer | B gfa &Y
gaeg dear wfaw 21, 3+ afraes F1 9

Dr. L. M. Singhvi: Mr. Deputy-
Speaker, you must particularly ad-
ST TrRr T AT, T me monish the whips organisation of the
i N R . Congress Party to ensure quorum,
AT wfgd | (T A ArRAT HTT - particularly during Government Busi-
&7 & aftaw &, 3T A A a7 §73 ness.
wwT MIAT IAE T A FA Al
% wfafafagt &1 777 T 7 &
ar & ot Afg gg Ty gwE A #
faorg Sar =nfgr |

Mr. Deputy-Speaker: Quorum has
been challenged. Let the Bell be
run—now there is quorum,

st TR wga qedw g we

1 W AgE qeT (A7)
Iaremey Y, A9 AW AT # 39
witer s AT & g e g ¥
T WA AR AT {raan F afq
YTE FT HTEAT SFE FIAT § AT A
F7a1 £ fF 9aw agea §, 3w A
19 & A7 7 JIm Y gty 24w §
g

# # feafy aw o fagrawes s<aT
grm s A faeerr feafa § 9 &
qrHT T F AR Ay a9 ght |

oz o I fagam  fr @ 3 A
et F FE FW AT HEITET
foraTa yaT & AR 9w FY &7 A A
QA ATHT qAGL A AT /T AR
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20 g A ¥ o wet ov Ay
AuTS F7 Afaed 3, qETS F7 7Y T AT
FT | AT AF FH AIA T a7 qAIAT ¥
af7 aft famr ¥ ary FEmER T
FIN T AF TW IW T X IF Fow
F1, A1 5 FETITE) qUraEre A
F1 2, Q) AT AR A F 0T AT N
TEE AN, W OGN %7 3 @@ AT
9 H agA FWT F O OAA & T
fasa & g § 57 {55 7T g9 yaweA
a1 vzr §, afefes urey & qream &
=i ® vafy g1 78 §, v Fr AW
fFur 1 TRT &, AW F T T F W
A1 FF ISMAT AT TR &, WA, FST,
T, T AR AreA &1 Awd &, 99
w0 9 R 2, ww g o o |
a1 fasre 4 f am g sfaa grese
37 fammn anfed o7 o1 70 % o oA
afama qa7 F wifed 5 2w w77
FroT ST T £ A GAT uqwT w¢
qE ST Fod [ FE WL | IT W
faa oF g FrEraTw Ay g1 fam ®
I F g, T A fammr I 7 Fem
&1 ATE qT |

qifefaqe w1% qax g7 Fiwae
%fﬂ'ﬁ‘l’v’ﬂqﬁ@fﬂ%ﬁ’ﬁﬁhﬂrfm
T ar w OF fgza s 7t o
@ swIgP i A swFras
TIT AT g 47 f5 7 % qoge ¥
fet By § 7 w7 T ATAW fach
I G, g AT ITUIT @A FT AT
afFm & o gar @1 FTT IITH A
W AR F gy TV TR A wwr
9 FT AEqW qgA TN AEAT § 1 ST
7 FA qTAT FAIA 3 T % 3N o
arfefirer w7 g T £, a7 A
T w7 £ fp a8 fre s ¥
WY £ IF 7 QI 9% ATHA £, 77 qw
T W qU T ARm o fadw,
wHOFT, B wf I A @ agfT ow
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wErrT faar war £ 1 s %1 fawm #
&7 341 war § H wWIT 39 T
GT AT T gU 3@T R E | T AT
770 wagr afvomw mwar 3 gk At
agT Fi A7 foafy & qw o § o @
faear gt £ 1 @y FTw AT € Afw
9 i 7r¢ afaerd wgY &, ait T w7
AT & | AR A S B AT A
7 AT AES B ATATS | T IR A
AT, T TAF A 05wy FI S
| F 09 7= gfawry A4 E, A A0S
THT TTHTTEHHT 27 77 F ¢ F (T HT
I 3 o ¥ o7 9 L H oy Qv
IEX TeT Yoy AvTawT G5 g, FW
&7 & 3 18 odaw 437 g1 1 o
W 17 76 ) # w9 98 dear §
T F7AT & A1 Ty w17 o I ¥
qiifrre 23w &1 7 v & @y dar
SAETY T &, T9 &I T g a9 g
& foregi awl 97 a7 foar £ 1T wqaT
g 21 worg @ arfaet & ara ®
F1E FfEH, 7= I7 &, TELPY TGI8 |
W 1T F e A1 gy S, grad
frimmr & wvaey @y At faRfas<
S Fmr Afer 97 A7 TEY @aT § 4
T T W AAC AAT FH VG A
v § qF oW ¥ g dmag
EA At | 39 Ay A1 e qre ot gt
e ot & wweAr g fw T AT A
T ATl § & gt worgT wegd
w3 o zm Arg gegr AR AT 8
g7 g g g AT # f owww
WET FTH T FT FEAr ;S
27211 3T 1 A Aa famar 23w A
oY 77 ogaEedr 21 frowA & Iw
sy faat ST &Y wer 2 AvE 3 ¥
o UF §e AR WINrEe i da'r 2y
& g Iam g & | FAwHe Fifaew
T 9TF oY I § T bawr gy ar
IT ¥ I * wifmem § foar ondr o
FrEtT dzd, Srewmm, A,
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[* e #gig 918
fiagfea & faaq Y faorm gt sore
N9 W WY IR AR A F a1 &
FAWAT § % ux agT weyy §¥7 qaw
o forad weT o a1 s foeifa-
fafadr =1 grrr =27 gw wow FeTEA
&t fzm |/ gnt @@ qad

THY AT AW 3T O K7 A7 qIT
s 2 fF g9 gfam w1
it fagr s v a7t = fefrzaa
g gfezazw &7 famfor gor 1 wa
gfezzgza @& 7 917 9c ETY AN
s AT TTEgm d fw
73 7T 379 & M7 Zfaw gfeegew
FGEF | W HT AL A & W4T T AW
FHRXITF TR KIIA FATE ATF
TATH @A E ) ZAT A AT 0 B ALY
oY At H <gdT ¥ 1 37 &1 4rer
g f71eqT T ¥ qE T IF & A
® Z %7 f3ar o, 37 F fgmmi
& T f3mr ST F Fvw & gra
RIZ-BiZ T AT@ F He=d I & @
fer ard A 37 F | F79 F A9 9
TP AN F AT FIH T F7 wIfa qET
e sl oy g # fF faw ¥
TN 97 FHST ST ATGHA TT &7
g § I a9 F fay | far &
w1 qfe fF g7 FT ST 1 AT FE &
f& $g W1 7 sTA7 1 T 9ga AT
FTH T AW, AFT FG F17 T G FT
TAFqgEFEIR | W A fFE
FTH FTF A4, FgT 97 T TFAIHE &
fag = fomm o @, ool &7 o
¥ =i wragy 97 ¥ fa§ f& § 9 T8
o § 77 3% a8 & 1 g foafa
uTT FY FTAT EOFY | W ¥ 353 e
QA AT 9& FAT WTEHGT F1 34 fom o
afee 7g 37 wrefad| #Y =T o qTE"
T Tl 7T e &Y SE 9T 3530
¥ @ wifgd | Wk s o4l
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FEYAT F77 IF A1 ¥ wwAa g fx I
oY & AT a7 ¥, HAfHey aw 7
g S Ty 1 7T A, 99 # wiEw 2
Tareey &, faumr wregy 2, 29 97 3 2,
Sfea wr F5 787, 77 wiaw soaw
g AR 1 IW AYE &1 A F =
HTITEFAT ¥ | AZ WY F) Fravens 2,
FTGAT YT TH 97 G FGT IAH @
Y srazawar 2w & #fE &R
FTHATH 2 779 4 F3 T 1 EAT7 )

grefemr & wraew ® & fagga #70
argan g 7 fAAi® & F79 At A
g & 7 3 2 A MY gAFA A
AN AT qgT Ao awr ¥ 7 smv ¥
AT AIAF A O 27 7 AR
oA ITE A T A fAw E,
39 #Y fefar afzaw & s 39 771 5747
feresia g1 q9AT 2 A1 A7 TIEE WY
FHFT § FT oaEAT 2 vF wyAT W
(=t % OF w12 FHC T @A FEAR)
dra-fre ot e F 9T T A% Ta
&1 UF T a7 gHe T, 99 a7
uF NI AT Iq 97 uF TR
TR 97T UF Y H 9IS SLHT dW &,
q@ F WS WTAT qIST 97 F1F FIA A
STy & Y gEY WIE WTEHT 9 AL
Y TEAHTE F7A ¥ agr Ty faeAn
g, 7 & #1 wrk gm0 wT
qaTa § fF 7o qa ax w1 gefegga
wTEET A fam % o aF fF I oy
sier 7 1 fF a8 SUEr wo qwgd
F frata F7 3 gfaemy #3971 gAY
7 grm £ ot S gree Iy any,
&Y 3% wogdl % fargear F7 sfaam™
At grar @maET

o 3 Huw AT Y Ty & format
FEX & FAATY FET | T AN A
wwqr 3w § vy a1 ddw W § | €T
Ham e adi g1 s Ffag
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W& $F & AT A FA6T TG T
ST & ) AT T 2 f oS g
a1 FqFAT 2

Q¥ WAANT QIET © 3T FT gIAAA

a1

st A g qisa - Feafae d
T35 ¢ fAuT a1 g1 st sfEw g
AFLr 1 w8 e ad & o
ag grAEFAT & | AT 47 fAam g fF
wgl @ sfer wmy F § agr ar
gferare 2, Al@a wei &g & @ safe
FT F74 F 377 w8 gfersrw gL E
wAtan wrammy £ f& 3w "R H
HATETT ¥q0F 7 )|

gt A% 74 gE Frwat . gamw 2,
T fagr & f# qURTe &1 AT IFAA-
afRqt F1 AT FT1 {97 FT BYT TZT
arw g1 FWTfEE AT 97 FEH
FAAT ArfzT, Fer & T a0 e Tw
T FHET FERAEAT & A fqd TaE
AW I I3 A TF7 919, IS
qTEH E3IT IF AT § AW FT AqAA
farrg tar 2 4 S-Sy sreE AT ST
2 A7 F% FZ I FEAT IMT )
gataw 577 qa7E {6 oAy sgaear F1
g1 ara faae g7 A £1 3= g7 97
STETFAT FT TS (7 T | TH TFR
TH YILA TG & 999 FT JHTAT FY WY
gW FA FT ART |

Dr. L. M. Singhvi: Mr. Deputy-
Speaker.  Sir, it is customary to ac-
cord words of welcome to new en-
trants to office. I have no hesitation
in associating myself with the words
of welcome that have been uttered
here by my predecessors. But I should
like to do so on a note of caution: that
the ministerial responsibilities which
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the former President of the Indian
Nationa] Congress hag assumed are
like the razor’s edge, and we hope that
he shall apply himself in a most dedi-
cated and earnest manner to pull out
our country from the stagnant kind
of thinking and implementation of the
plans in which it has fallen, particu-
larly on the front of employment.

Unemployment is the greastest ana-
thema to social justice. Libraries
have been written about it; Govern-
ments have been overthrown be-
cause of the volcanic eruptions of this
problem. However, I feel that the
centra] problem of our teeming un-
employment, nevertheless, has receiv-
ed precious little attention at the
hands of this Government, and the
Government has failed to find a
rational and adequate answer to the
problem of unemployment. Whiie the
Government proclaims it adherence
to the Keynesian revolution in econo-
mics, it still acquiesces in the classical
doctrine of employment. I hope that
the Minister is able to bring to bear
upon his office ang resporsibilities a
new sense of urgency gnd a new sense
of understanding not only of the mag-
nitude of the problem but also of the
immediateness of the solution.

-

In the field of labour and employ-
ment, it does appear that the Govern-
ment has beensomewhat of a yawning
lotus-eater, blinking its eye only to
count political chickens. The record
of the Government on this score has
indeed been so unsatisfactory that the
Ministry should better be styled as
the Ministry of Unemployment. When
I say this, I say this not merely in a
spirit of raising slogans. We have the
guarded but revealing confession of
the Mid-term Appraisal of the third
Five Year Plan which is its own words
admits so much:

15.26 hrs.

[Surt THIRUMALA Rao in the Chair]

“Taking a view of the addi-
tional employmept to be generat-
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ed during 1961-66, it does appear
that in the first iwo years at any
rate, employment has been some-
what below expectations. The
position is expected to improve
in the remaining period of the
Plan with the growing fructifi-
cation of investment; and the
gathering impact of additional
defence expenditure. All the
same, it appears that additional
employment generated during the
Third Plan period is likely to
fall somewhat short of the ori-
ginal target of 14 millions.”

It further says:

“It aiso appears that the in-
crease in ynemployment is main-
ly attributable to new entrants
in the labour force not obtaining

employment. The situation is
particularly disquieting in res-
pect the educated classes. The
total number of persons on
the live registers, with quali-
fications matriculation and above
increased from 5.7 lakhs

in June 1961 to 7.8 lakhs in June
1968.”

The registration of unemployed,
persons seeking employment by the
end of December, 1962, was of the or-
der of 23,79,530. Out of this, techni-
cally qualified persons wvere 240932
an, non-technical persons were
21,38,698. It does seem that there is
no rational thinkirg in the matter of
finding employment even for the
technically qualified persons in this
country. Either there is no link bet-
ween our educational system and
availability of employment or
there is no effectiveness in the em-
ployment exchanges that are func-
tioning today. Added to this is the
problem, as was mentioned by my
hon. friend Shri Vidyalankar, of chro-
nic und-r-employment which is tan-
tamount to distribution of poverty.
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This is particularly so in the agricul-
tural sector of our economy. All of
us feel that the prowtem must be tack-
led in a dynamic manner, and that
Government'’s indiflerence and sloth-
fulness in dealing with this matter
may very well envelop this country in
an economic and political disaster,

First and foremost, 1 feel that this
department and its activities must be
given the priority it deserves. There
must be an approach made to the pro-
blem of unemployment in this coun-
try on a massive scale. At present,
the statistical data are either not avai-
lable or are not authentic and
dependable. I feel that a cell
or a unit for studying the pro-
blems of employment and unemploy-
ment should be created at every dis-
trict in thig country, and all this in-
formation should be collated and co-
ordinated, and proper massive plan,
a perspective plan, for dealing with
the problem of unemployment should
be evolved at least when we come t
frame and finalise our fourth Five
Year Plan. It has alrcady been de-
layed too long and we have allowed
the problem to go by default. I fecl
that the employment muarket studics,
as at present conducted, are aiso quile
worthless. They ought to be stream-
lined and more dependable studie-.
more comprehensive studies, shou!d
be undertaken,

I hope that if in the first instance
we begin to atiempt to collect the ne-
cessary data, we may be able to solve
this mammoth problem at least by ihe
end of the fifth Five Year Plan, At
least the beginning of a solution might
appear before us by then,

A special] commitlee in my opinion
should be constituted to review and
reconstruct our rural works program-
mes, our rural industirialisation pro-
grammes and programmeg for pro-
moting the small-scale industries In
our country. I feel that this commit-
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tee should pay special attention to
securing the use of labour-intensive
methods in certain selected sectors of
our industry, because I feel this has
been ignored and therefore, the pro-
blem of unemployment remains more
or less static. Here I would also
specially mention that the present em-
ployment exchange procedures are
cumbersome, dilatory and highly un-
profitable. I feel that the manual of
employment exchange procedure
should be thoroughly revised and we
would like the Minister, when he
rises to reply, to give us an assurance
that this manual would be revised in
a thorough manner before too long.

Our greatest asset, I feel is our
wman-power. Unfortunately this reali-
sation does not seem to dawn upon the
administration and if it has dawned
on the administration, we are yet to
have evidence of this realisation hav-
ing come to the Government. We
feel that there is no rational use of
the available human resources in our
country. For example, occupational
research and analysis is still in a pri-
mitive stage in our country. Voca-
tional guidance and entployment coun-
selling is conspicuous, by its absence.
It is so meagre and perfunctory that
it is no use having such vocational
guidance and employment counseiling
as it obtains today. These procedures
should be streamlined.

Here I would also like to make a
suggestion that the Minister must
ensure that within a short period of
time every university, every college,
every higher secondary school in the
country should have some sort of unit,
which would be something like 3a
placement bureau, providing employ-
ment counselling to graduates and
matriculates, who pass out from these
institutions and find no employment
for themselves,

We were told by the Government
not before long that it proposes to
create an unemployment relief fund
with an initial provisio of about Rs. 2
crores. We would like to know
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whether this provision would be any-
where near being adequate and what
steps Government have taken to bring
this fund into existence, which may
indeed be a nucleus for a programme
of social insurance in this country.

1 would walso like to say that it is
necessary and imperative indeeq that
there should be a uniform all-India
old age pension scheme, Mention of
a family pension scheme was made in
the budget by the Finance Minister.
We would like to have some infor-
mation about the details of this
scheme and by wheén the Minister
proposes to bring this into operation.

The number of educated applicants
on the live register at the end of
December 1963 was 7,39,066 as against
7.08,356 at the end of December, 1962.
During this period January—Decem-
ber 1963, the exchanges placed only
1.67,739 educated applicants in employ-
ment, which includes 23122 graduates.
It is clear from these figures that
educated unemployment is increasing,
and that the employment exchanges
as at present functioning are not able
to cope with the problem of educated
unemployment. I should like to hear
the Minister tell us how he proposes
to dea! with the problem in order to
raize the tempo of the work of the
employment exchanges for finding
suitable and adequate employment
for educated pesons in the country.

] would also mention the problem
of beggary, because in my humble
opinion, it really and rightly belongs
to this Ministry and not to the Home
Ministry which at present deals with
this problem. 1 feel that this country
wants and demands urgent attention
to the problem of beggary in this
country. Government has, in a very
unconscionable manner turned a blind
eye and a deaf ear to the problems
of beggary in this country, A few poor
houses here and there will not solve
the problem. At present Government
does not even have proper statistics
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and data available for it to frame a
proper, comprehensive and satisfac-
tory scheme for solving this problem.
1 would like the hon. Minister to tell
us as to how he proposes to deal with
this problem and whether he would
not induce his Cabinet colleagues to
pass on the whole subject of beggary
from the Home Ministry to his Minis-

try where it rightly and properly
belongs.

In the same strain, I should like to
touch upon the problem of slum
elearance in this country which also
should belong to this Ministry, 1t is
only by bringing it under the over-a:il
-control of this Ministry that we may
hope that a really concerteq effort
would be made for solving the prob-
lem of slum clearance. We have often
heard perorations—empty perorations
—from the Government benches of
what it proposes to do in the matter
of slum clearance and beggary. But
we have had no evidence whatever of
the earnestness of the Government in
this matter. We would like the
Minister to give us an assurance on
which we may count, an assurance
which we may be able to test in the
foreseeable future.

There have been many instances of
inhuman treatment to the famine-
stricken labour in the recent past. ]
know from personal experience that
when the State Government promised
-a wage of Rs. 250 per head to go
from the famine-stricken areas of
Jodhpur and Bikaner to the Gangs
‘Canal area, but all that the labour
got after reaching that place was a
complete violation of that promise;
they got nothing more than 75 nP. per
head per day. Is this not a viola-
tion of the very principles we have
adopted in our Constitution? Is it not
for the Government of India to inter-
vene in such matters and to ensure
that the State Governments are at
least made to honour their own pro-
Tises?

In this connection, I would say that
the situaticn regarding contract labour
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in this country continues to be very
sad. Their plight evokes pathos, T
know several instunces where they
are cheated, humiiiated and not given
their legitimate due. What does the
Government intend to do to ensure
that such contract labour gets its due?
I have written to the Minister only
recently citing one such instance, I
do not want to discuss that instance
on the floor of the House. But I do
want the Minister to ensure effective.
ness of machinery of administration
in interfering in all these matters.

I would like to know what the
Government intends to do by way of
implementing the beneficial labour
legislation by State Government in
so far as public undertakings are con-
cerned. I am sure the Minister is
aware that in implementing some of
this legislation, the State Governments
are the greatest stumbling blocks and
they have been some of the worst
offenders. 1 know from personal ex-
perience that the Government of India
have found it difficult to persuade the
State Governments to comply with the
provisions of law. I would like the
Minister to tell us in the first place
what the nature and the magnitude of
this problem is and whether it is not
a fact that some of the State Govern-
ments had to be proceeded against in
courts of law for not complying with
the requirements of legislation, as is
the case, I believe, in Rajasthan and
indeed in many other States, and what
he intends to do by way of securing
their unreserved obedience to these
Central pieces of legislation.

Before 1 conclude, I would like 10
cite to this House the case of a tragedy
which took place in Calcutta on the
8the December, 1963, when T happen-
ed to be there. It is g tragedy which
underlines a large number of similar
tragedies happening all over the coun-
try. It is @ tragedy of the failure of
the machinery which this Parliament
and the State Legislatures have pro-
vided. This is w tragedy which came
to pass in a 60'x20' room with one
exit in the heart of the most con-
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gested residential areas of West
‘Bengal’s second largest city, mamely,
Howrah. It appears that the room in
question was a factory housing work-
ers operating with fire and highly
inflammable substance—celluloid pro-
ducts. Piles of these materrals,
finished and unfinished, were there in
the room, according to a worker who
escaped unhurt while the workmen
shaped the wares on heaters and
under tarpaulin and corrugated iron
roof resting on bamboo beams and
rafters. Even a small mishap, which
cannot be ruled out in the kind of
operation involved, could leaq to
ignition of the piles of celluloid arti-
cles and the leaping fire brought
down the roof on the working men
before they realiseq what was hap-
pening. I am sure the Minister is
not unaware of this particular inci-
dent. 1 am also sure that the Minister
is not unaware of similar such ineci-
dents happening all over the country.
Does it not go to show that, if these
incidents could happen, either your
tnspectors are not doing the job with
which they are entrusted or that your
laws are so ineffective that they can-
not implement the provisions of the
law and secure at least a modicum
of proper working conditions for the
labour? I would like him to tell us
whether he considers that the legis-
lation as it is at present is inadequate
or that his administration is nearly
defunct in this matter.

1 think, Sir, if proper attention is
not paid to this problem, our demo-
cracy will be immobilised. T think it
is needed for our country that an
Indian Beveridge Plan is made out,
a comprensive Plan for progressive
tull employment is made out. I feel
that the Government should proclaim
not only its acherence but jts deter-
mination to implement the provisions
of article 41 of the Constitution of
India. And, in this connection I
would like the Government at least
to tell us as to what it has done in
the matter of creating a central fund
and a central organisation for imple-

2551 (Ai) LSD—6.

PHALGUNA 29, 1885 (SAKA)

for Grants 6372
menting the requirements of article 41
of the Constitution of India.

Sr, my cut motions are self-expla-
natory, and I sit down with the hope
that the Minister will be good enough
to dea! with them or at least such ot
them as he may have Occasion $0
study.

Shrimati Vimla Devi: Mr. Chair-
man, Sir, during the emergency the
workers were asked to maintain
peace, under the industrial truce
resolution, at the industrial centres for
more production, and for the defence
of the country. The Government
and employers are to hold the price
line so that the real wages of the
workers do not fall We all know
how the workers worked hard and
produced more, and contributed their
might for the defence. But how did
the working class gain? Employers
took full advantage of the emergency,
made the workers work long hours
and made huge profits, Then on the
plea of accumulation of stocks, they
retrenched the workers, in all big in-
dustries throughout the country.

Because of profiteers and govern-
ment’s heavy, indirect taxation, the
common man and the working class
was fleeced by rising prices. The
workers waited for the Govermment
to act. But the Government failed to
check the rising prices,. When the
workers knew that the Government
could not give them any protection,
they came into action to protect
themselves. Recently the country
has witnesseq millions of workers on
march. There were huge proces-
sions, hunger strikes, signature cam-
paigns etc., to protest against the
attitude of fhe Government and the
employers. - The women at various
places collected signatures. They
also participated in these demonstra-
tions. Here I have with me 15,853
signatures collected from working
women in various placés in Delhi.
They have appealed for a reduction
in prices and for fhe opening of more
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fair price shops. These were to be
presented to the hon. Minister., I
will do that after my speech. (Inter-
ruption).

Shri S. M. Banerjee (Kanpur): His
wife has also signed,

Shrimati Vimlg Devi: Shri Nanda
said that demonstrations and hunger-
strikes will not be tolerated.

It is strange that the Government
should ask the workers to sit quiet
and not protest after admitling that
they could not do anything to stop
the prices rising or force the emplo-
yers to concede to their legitimate
demands of an increase in wage und
dearness allowance. If the workers do
not talk about the rising prices, then
who will? The Government’s decla-
rations in Parliament that they ure
watching the rising prices closely will
not fill the worker’s stomachs. The
working class will not keep quiet
when few people are making huge
profits and crores of others are starv-
ing. In the name of emergency the
workers are told that their agitation
would affect the defence efforts, while
there is no emergency on stock ex-
changes ang the forward markets are
flourshing. This attitude of the Gov-
ernment should change.

The jute working class after strug-
gling for long made the Governmcnt
to set up wage boards and the jute
wage board gave unanimous recom-
mendations. Al] jute mills except two
in Andhra are implementing the re-
commendations. Because the Eluru
and Guntur jute mill managements
refuse to implement the recommen-
dations, the workers belonging to
both the INTUC and AITUC are on
strike from 23-2-1964 and 2-3-1964 at
Guntur.

Shri A. P. Sharma: Which INTUC
union? !

Shrimati Renu Chakravartty
(Barrackpore): The faction opposed
to you.
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Shrimati Vimla Devi: I
only ten minutes

have got

Mr. Chairman: The hon. Member
may be allowed to go on because
there is not much time left.

Shrimati Vimla Devi: The wagse
board after taking into consideration
various aspects recommended a mini-
mum wage of Rs. 73 per month as
against the present wage of Rs. 52
But the same wage board recom-
mended Rs. 81 minimum wage in all
other mills. But these two mill
managements say that they have to
close the mills: if they implement the
wage board recommendations.  Sir,
these two mills have an assured
market. The gunny bags produced
are purchased by the rice, sugar and
cement factories.

The Labour Commissioner is com-
pelling the workers’ unions to accept
the offer of the managements. That
is, the minimum wage of Rs. 63 d
the increase in the work lcad. The
work load should not be linked up at
this stage. It may be taken up when
the relations between the managemewnt
and workers is better. Sir, here T
want to remind the Labour Ministry
that two yecars back Shri Nandaji, the
then Labour Minister, assured on the
floor of the House that if the wage
boarq recommendations are not imple-
mented he would bring a legislation
for enforcing them. The Government
should see that the recommendations
of the wage board are implemented. 1
want the present Minister to come t6
the rescue of the workers, who are
not fighting for new demands but
only for the implementation of the
recommendations of the wage board,
by advising the Andhra Government
to take a serious view of the attitude
of the employers and see that the
recommendations are given effect to
from 1-7-1963.

Another point T would urge upon
the Government is that the em-
ployee’s. provident fund scheme has
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not yet been enforced for the tobacco
workerg in Andhra. There sre seve-
ral thousands of women workerg in
this industry. The workers are emp-
loyed by the Indian Leaf Tobacco
Development Company, which is a
subsidiary of the Imperial Tobacco
Company. The Government should
not yield to pressure from this foreign
company.

Let me now come to employment
and the conditions of working women.
There is a great demand for skilled
and unskilled jobs. Women seek jobs
for two reasons. One is, out of abso-
lute necessity to earn and to keep the
family going. Due to the rising cost
of living both the man and the woman
in the family have to earn. Secondly,
there is the desire in women to parti-
cipate in creating national wealth, to
become independent and to struggle
against the feudal oppression and so-
cial evils,

The Government wil] say that there
is an overall increase in the number
of women employed. I agree, But,
however, if one is to compare this with
the total increase in employment which
has taken place, then it is clear that
there is decline in the proportion
which women employees bear to the
total number of employees. If we
take up cotton and jute textiles only,
it is very clear. The Government
must show more avenues of employ-
ment for women to build a socialistic
pattern of society. There should be a
certain percentage of jobs reserved for
women. In some industries where
women can be worked at a cheaper
rale than men, the employment of
women is on the increase. In biri,
match, mica and tobacco industries
they employ more women because the
employers need not give any iminimum
wage or abide by factory laws. This
f« seen in coal industry also. In the
wake of tribunals granting equal
wages the number of women workers
fell. The employers argued that a
woman’s wage is only subsidiary
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wage is the
They argued

whereas a man’s
main bread winner.
that she consumes Jess. They also
said that her capacity to turn
over work is less. But the Labour
Appellate Tribunal in the course of its
judgment said that it is very wrong
to assume that every woman has
a earning husband. They also said
that extra food js required for expec-
tant mothers and, also, that women
turn out equal work. In spite of the
awards, the principle of equal wages
for men and women has not become
law. Even in fixing minimum wages
the Government has laid down diffe-
rent wages for men and women. In
Agricultural labour and in plantations
this can be seen.

Again, this discrimination is noted
whenever there is rationalisation and
modernisation. The first casualty will
be the women workers, Illiteracy is
a curse equally for men and women.
Women workers are fit to do back-
breaking unskilled work, but when
science makes it light they are not fit.
An illiterate man is given training and
he handles the machine. Equal
chance can be given to women and
women workers should be given train-
ing.

Sir, in some industries like the
pharmaceuticals—in Messrs. May and
Baker, Glaxo, Rosche and others—
girls are engaged on contract basis.
The condition is that if the girls marry
they should leave their jobs,

This is outrageous. This is because
the management wants to avoid paying
for maternity benefits, abide by the
strictest hours of work and obligation
of setting up creches,

Shri Brij Raj Singh—Kotah (Jhala-
war): Marriage is out-dated!

Shrimati Vimla Devi: Sir, in the
Directive Principles of our Constitu-
tion men and women are given equal
status. Also, protection is given as
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[Shrimati Vimla Devi]
mothers. But few greedy industria-
lists violate this principle. The Gov-
ernment sits quietly without doing
anything. Some men will say that
women are equal to men, so why do
they want special protection. Women
are equal to men, but they are also
mothers. They bear children at the
cost of their lives. From the Ministers
in the Government, who do not come
forward to protect the rights of wo-
men to get married and still work, I
want to know whether they have for-
gotten that every one of them has
come from the womb of a woman. It
is high time for them to remember it.
The Government should stop this dis-
crimination or it will promote evil,

Of late, the educated women are
entering industries like chemicals and
telephones. With the help of poly-
technics and schools they will be able
to take their places in industry as
skilled artisans and technicians, Lar-
gest number of women are still in
white-collared jobs, like teachers,
nurses, office-workers. Women in such
jobs get equal wage, But they are not
governed by the protective laws of
maternity benefits. Some employers
do give them these facilities out of
convention. But this position should
be stabilised by law.

Due to lack of social welfare centres
such as creches, kinder gartens and
canteens, the uneducated and educated
working girls are facing difficulties.
The middle class woman is hesitant to
take up a job because there is nobody
to care for her children. The creches
should be placed within the reach of
mothers. The canteensg should be run
properly. For this committees should
be elected from the women workers.
Many women are coming from subur-
ban areas to work in the cities. The
kinder gartens should be set up at the
entrances where the working women
can leave their children, go for work
and while going home take the child-
ren with them. Kinder gartens must
be set up at the suburban areas where
there are working women.
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Women who are posted to far away
villages and towns have to face many
difficulties. Protection should be given
to them by providing proper accom-
modation and other facilitics. Gove-
rnment should set up a committee to

go into the grievances of working
women,
Mr. Chairman: The hon. Member

should conclude. Her time is up.

Shrimati Yashoda Reddy: It is a good
speech but from the way in which it
is read it looks like a party brief.
(Interruptions)

Shri Mohammad Elias (Howrah):
We also know how to interrupt spee-
ches from the other side,

Shrimati Renu Chakravartty: Shame
upon a women Member who is speak-
ing like that...... (Interruptions).

Shrimati Yashoda Reddy: Why
should I not say that Am I not right
in saying that I would request her to
withdraw her remark.

Mr. Chairman: Order, order. She
may resume hert seat,

Shrimati Yashoda Reddy: Sir, it is
a point of order. No hon. Member is
expected to read her speech, One can
only refer to notes. (Interruptions).

Mr. Chairman: Order, order. Hon.
Members may resume their seats.
With the best of intentions, it is im-
possible to manage three lady Mem-
bers who are standing up and speak-
ing at the same time. I request all of
them to resume their seats. 1 thought
that manuscript eloquence, will take
less time; especially when the time at
her disposal is short.

Shrimati Yashoda Reddy: With all
respect to the Chair, I did not want
to interrupt the hon. Member, because
I knew fully well that she had very
little time. It was a good speech. But
at the speed at which it was being
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read it looked like a party brief. Fur-
ther, reading in that way will spoil
her otherwise eloquent speech. That
is all what I meant. But Shrimati
Renu Chakravartty interrupts and
says “Shame upon the Member”. I
certainly object to it. If a Member
reads from a speech, it is against the
rules and any Member can point it
out. I again repeat that I object to
the remarks of Shrimati Renu Chak-
ravartty. (Interruptions).

Mr. Chairman: Order, order. If
there are interruptions like this, it is
very difficult for me to carry on. Now,
I request the hon. Member to con-
clude her speech quickly.

Shrimati Vimla Devi: Sir, recently
our country has witnessed working
women coming forward with their
demands. In Bombay, Madras, Kerala,
Andhra Pradesh, Punjab and TUttar
Pradesh there were huge demonstra-
tions by working women for their
demands. Employment, good working
conditions, reduction in prices, equal
pay and right to marry and still con-
tinue to work are some of the
demands of the working women, The
women will not be confined to kitchen
only. They are ready to shoulder the
double job—at home and at the office
or factory. They are- fighting for
their cause confidently. If this gov-
ernment, in which the majority are
men, does not pay sufficient attention
to the cause of women, then women
wil] find a government in which
women will be in majority and look
after the interests of both men and
women.

Mr. Chatrman: Shri B. N. Mandal.
He has not much time. So, he should
strictly adhere to the time limit,

M W dFw T ;AW T
faded 3 | O I IF HAY R
ST AT F9 qE & ;T Y
sriad ¥ afmrs ¥ o3y fime
Tt Sifs et datar Y fexfew o
s g et | ¥q frazw ¢ & s

PHALGUNA 29, 1885 (SAKA)

for Grants 6380
§eT 39 W WX §W HuF ¥ @

@ TF QA AR weedt F1 A w5

AT fae s Al w9 99 99 4@

§ Tt Harew 1 fewizd W agw qF

CARE | (Ul

o wEwme fawdlt : a1 Ffe-
37 gA™ |

Shrimati Renu Chakravartty: May
I repeat the same point in English for
your benefit if you could not follow
Hindi?

Mr. Chairman: It need not be trans-
lated. I know enough of Hindi. The
hon. Minister will have to begin his
speech round about 4 O’Clock,

Shri S. M. Banerjee: After the dis-
cussion on this Ministry is over, there
will be hardly half an hour for taking
up Defence Ministry. So, we are sug-
gesting that the discussion on this
Ministry may continue for another
half an hour. We can take up the
Defence Ministry tomorrow.

Mr. Chairman: The business ar-
rangement has been decided by Gov-
enmrent already. I cannot interfere
with that.

Shri S. M. Banerjee: There will be
only half an hour left. Shri Rane is
present here. He can say something
on this point.

Mr. Chairman: Order, order. I have
called Shri Mandal.

Pt Wo Ao HEm (WEwEm)
gfasmar wgrew, gfus awa T
F g0 & dE0H e guE & Ay
37 IIE | ogelt T Ay ag @
fergmara # @Y arer | A
o aiw T &1 & g § B
@ IF faY dw a8 ayw R
W 5 9% da9 Neaawm fafig
T ¥ O T s g 2 f
IR NF Fq7 fawr &% 1 ¥ O
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AT &, T} q@ T TG X ¥ FW
T I FAE | S0 wluF ww
W e # &4 gar g & avgan g
fr g q1€ ATl F o Fafeaa A
o qay f§ IA% F0 dI9 e

afgxr

T a7g § I {aw, A% TG
FAIHY T A | F w1 w7 §
ITHT ITT Y BIT T Yo FIX T¥
T ] 1 3FF FIT FIN AgT WAT &
T w18 fegwaw uaSw ag) faemn
&1 & Frgar g 5 39F L A WY g
faart #% oY 3% o fafra &<
2 f& feam SaT q99 feam o 39
art &1 fasaga daT WX &y fegafa
g FT a7 frgrarr wfgy

et ST & worgdd Y worgd
FAN Y 'Y TEAT g & IUEO g
f& =7 wagdrt W7 aw &g fAfowa
FT 2 1 fafew gq 7 o gEE AW FW
FYd § IART S ®TIA § Goo ®IT FT
Fa faerar & #fa= fafer 9a & aogd
& &0 ¥ fadt sam & wagdl 47
gl vat qar g 1 & =gE § R ofem
ar ¥ fufer g9 & wwgdd a1 3qq
T g &, 9 A7 ¥ 3T o I@F
am g7 s =miEy

wgrenm Wit AWivEE wErar
& sugifal ov fafmm dfsw oae
amy & wfiw e geAdzaT al¥
g g 1§ =gan g 7 5o osw A
CI> (GO

wer A fo AT. gEa@ H UF
THRI 1 At F gwwrfai § @
e FIE @A g AT AN awm y
WA QX wreNEd g1 @y g ) ofe
T A TR T Frd e wgY fewm g
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¥ s1gar § fr &1 T 9T WY e
2

FAYT & TSI IGW AAgd &Y
RY TOAT FA faemm ¥ 1 €AF wagy
HMET F T917 4T qQTo Fo AT WK
st TH ¥IF qreT, THo V- F | TR
T F g &) AT AT fHwgy &
AT W FF F 3H AR w4 e
at famr & 1 & wrgar g eAd ey
oY 37 QY wTR &1 |

feest ¥ uF o w9 TrAEN
a7 wst aF fafmw afay gae @mp
e ) g fr v o
W) T8 uFE &) qedr 9y fawar oy oo
fagie T & qara a1 947 Ay
qAgU A grAd FgT Y @wwa §
nF 4y ¥ O Fre1 @07 F7 foar smar
2T A Al § AR ¥ aET §
SF T T ITATC A1 2 T@ F oAy AT
BIZ 812 SHFATU F1 3T & 1 T 3HGIT
uF 4y ® a7 wrsr @09 799 § fowy
IT oGl FT agT WAW FAT E
uF feg §d @7 v qr o ATY F
gfu® T Far Q7 & | AITT FT I9
HIT QY o7 1 ey 7% 97 W
gaT F1 9w oA wrfgd 1 &
argar § P aet ¥ S¥=T gar 9
o w7 A1 FAarEr a7 7 afwat
F77 § 979 £ 7 femr smo

fomr zwen www 9T M gfere
1 qew & Iwfr AT # frdy w9 ¥
"y RERA FT A GrEAr TEAr § |
W B Al 97 gfem Tew = gAr
aifem | '
16 hrs.

AR AT @ F gEY § oAwE}
difen & @ o g, dfEw Tw
7w gferw @ T § aes et g,
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XA Y FRT @ F1T & ) qafg
& argar § f 7/ I 5t gevr A |
qar g & ot § i gy

"W F FEA IWM A F)
WE T YT AW ST I AT T A
®: qET wweA g ey &) & =S
£ % awr @ N | ¥ ) www
XA F gUA WAZ F 9 TIAT 9¥
o AR) gew RS § FmoaA
T IS wogd # O AT 9|
o et frrerar & 1 & g g fr Ay
AT ®1 T AT § F | AT A9
IR w=gr feafe & A & 1 gEET
FIT AAFTHF BIE AAAT F7 Fr0)-
W g | AwE aga Fw Iw § fadwi
T A7 @7 Y | PR FT 0w /A7
# w3 & weor T 2 1 T o, FwifE
FETT & AT 7 9% g Fr 7
=IEGT TE AT AW IW F A
faamn & #4if - 917 @z wfas wfys
FT T UF FT T4 @ A5 | A
W ITA F AOFU I @I R |
% wrgar g fr g} AgE F fag
oF q1F Fgm 7 9@ fa fafew g
q o faea g7 &% Fraw faar ar ) &
qiegar § o 5@ #www & sFIM #
EFR O GO T & | T A &
T A W F=GT F1 FFAT g AN
FIHETT F1 9@ FUS 77 &7 faza
qzr o fasm

AFFET JART F AT AAGT FIH FL
g 9wt wfay @ eqry A A
] | i A1 # ITH 39 997 F fHg
g #T I § arfw § ger sy
g | wifast F7 OF qF A A
F #% 3% wrgae forg g & A wogd
& FH 0F FB WA AW A
# F1 @A ¥ T 0T frEm@ @
VW IR E T A Y vy T
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A X | GFR 1 79 AR W sq
& =g |

@ qax faelt § F A fuecly &
fRivmaMFsAAETR @
FTT @0 ¢ fof ITF R § OF fw
® gIaT gt feadt A% www #§
g AT | IR TG qF F&@0 o
AT &, AfFT ITHT I@ 7T FT A
g fear qar | W AR wAWE AT
FIAT AR FIR@A § FTR AT §
IT I W A2 T F ¢F 4T F7 gqqq
g5t w1 frgm @ @ wfaw ewsr @@
a7 F A fra it AR wR e
T fredt § a1 Ja e aaT A e o
TR § Jrgar § i a0 gw
2 (S|

q9g3 & fow @7 & a9T gATH anw
TR A T & 1 & AF IF AT
FTRTT Y EATT AT ST T TF RAZA
F T A gaR g A7 FF AegR
FT FOIRT YA 37T 3@T § | 48
¥37TT g7 9838 H AT qT A 7 9883
¥ W¥o § | W7 WA FI & fF orq
TR §3IFTW § FTAT HAL ZIAT & AT
IFFT HSFL 9% FAT wEL 93w | §
Trgar g fo A w0 T AT §
Tig T WG g AT gEL ART g, ITAT
STHSAT &) TG 107 g1T UF FA § F7
T Q€ @A T qTE 190 gy, qi<
AR I G AT ITLT AET AT HTHIAT
AT qT FORIT T QST T FT IGHT
I4T & 9 TR TG | T FIA F
TR T F FR AT A
AT 9 @ TAT A qfEw 1w
fergeam @ fewrmdt #1 @mw @ar
ga gaFr 28 AgEg g arar § 5
fergea & @ ATt FY gTmAfady
] aaT qreadr & e 1 F ) F0EY
AT 1 1 AT T8 A | Fay Igar
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[ 370 ATo Hew)

g fr 998 3% & T 3t Fwg Qe
wrfee fF ag W wiwa 71 Faw ™
q%, SR I wugd X a0 gEwA T
FE

HIwA A A wgew § /g T
T F wead @ 9% & & wwwar
fFsa¥ g1 ® 9 ¥ @ faqmr #
qu g 1 & Y| g fF e &
fawrrt % sw faawr #r wgew aga ¥
g | zaET wrwgdy g e fegeam &
gl A Tgt F mEs ® w=0g &
guraar 5 & 1 g Gdat w1 At
fremr wrifeq ag 7Y fuwar | & gwasr
g f& fom wra & w1 ot s & swE
fedt &1 e wTHAT AT AT T vl
& | TT ag var w41 #% gF AT 9T
9T Fi G WY AT AT 21 Ay | &
sor w34 g O a7 A7 3A A falEey
TF arg F Fow 3 fegegena
F 0 T gaw F A AW T AA
dni € fsmer o stad qfes 2
war & fowat wifas o &, o
Hfa®ra § sawr wmigs @ oA g4
Wawm §55 wnow B g 7 &
& Wyt Saw faaqr @8

The Minister of Labour and Employ-
ment (Shri D. Sanjivayya): Mr.
Chairman, Sir, as many as 17 hon.
Members have participated in the dis-
cussion relating to the Demands of
this Ministry, the Ministry of Labour
and Employment. At the very outset
let me thank them all for having given
very useful and constructive sugges-
tions.

Before 1 proceed further I consider
it my proud privilege to convey my
grateful thanks to my illustrious pre--
decessor, Shri Gulzarilal Nanda, for:
having laid sound foundations, for
having built up good traditions and:
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for having rendered yeoman service
to the working classes of our country.

Before I really take up the various
points that have been raised by hon.
Members in this House I would like
to say a few words relating to the as-
surances given during the debate last
year. One assurance which was given
by my predecessor was that the ques-
tion relating to victimisation of labour
would certainly be looked into. In
pursuance of that assurance this ques-
tion relating to victimisation of wor-
kers was not only considered in the
Indian Labour Conference but also at
a meeting of the Standing Committee
and ultimately it was decided that the
best way to see that the workers are
protected that this victimisation of
the workers is avoided—is to imple-
ment meticulously and zealously the
Code of Discipline and the Industrial
Truce Resolution.

16.08 hrs.
[MR. SPEAKER in the Chair]

Only a few days ago, that is, on the
16th of this month, we had a high-
power committee mecting, that is, of
the Standing Committee on the Indus-
trial Truce Resolution, Even at that
meeting representatives of various in-
terests had expressed their immense
faith in these understandings entered
into at the tripartite meeting,

One other assurance relates to the
furnishing of figures relating to the:
activities of the Central sphere sepa-
rately in the Annual Reports. Hon.
Members might have already seen, in
the present report there is a chapter,
Chapter II, which deals with the Cen-
tral sphere. There is a noticeable im-
provement in the labour situation so
far as the Central sphere is concerned.
If one looks into the figures, one will
find ‘that in the year 1962 the number
of mandays lost was 4'6 lakhs and in
the year 1963 it was only 3'1 lakhs.
This goes to.show that there has been.
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a tremendous improvement in the mat-
ter of industria] relations so far as the
Central sphere is concerned,

In this connection it may not be out
of place for me to mention that taking
the whole situation in the country into
consideration we find that in the year
1962 the number of mandays lost was
61 lakhs whereas in the year 1963 it
was only 29 lakhs,

I am glad to mention here that in
the case of banks and insurance com-
panies, there has not been much agi-
tation though, in the case of major
ports a few stoppages were noticed
which were not of much consequence.
I am in particular glad to mention
here that in so far as defence and
other Central Government under-
takings are concerned, the situation is
really very peaceful except for certain
go-slow movements in a few under-
takings like the Rourkela Steel Plant
and the Heavy Electricals, Bhopal.

One other assurance given during
the last year was to set up a Wage
Board for the Working Journalists
which has already been constituted
and it was on 12-11-63 that the Board
was constituted. I may also mention
here that another Wage Board for
non-journalists in the newspaper
establishments has been constituted
on the 25th February, 1964.

There was one other assurance given
with regard to the setting up of a
Study Group so far as the engineering
industry is concerned so that a Wage
Board may ultimately be set up. The
Study Group has visited a number of
places all over the country, made all
possible enquiries, and collected the
necessary information. They are at
the point of drafting the report. I hope
and trust, the report will be in the
hands of the Government by the end
of the next month and a decision
would soon be taken with regard to
the setting up of a Wage Board for
the engineering industry.

One other assurance related to the
question of giving figures about cases
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of non-implementation and I am glad
to say that a statement giving the ne-
cessary information wag laid on the
Table of the Lok Sabha on 25-7-63.

Now, let me give an jdea as to what
this Ministry is going to do in the yeat
1964-65. It is proposed to convert the
Coal Mines Labour Welfare Fund Or-
ganisation into an autonomous body.
Proposals for the construction. of ten
more regional hospitals as well as in-
creasing the bed-strength. of the exist-
ing hospitals at Katras Tisra, Chora,
Naisore and Jhamia coal-fields are
also under consideration, There was
one programme which is called “Bha-
rat Darshan” programme which start-
ed in the year 1959. Every year special
trains were being arranged to take the
coal mine workers to have an idea as
to how our country is developing and
how our Five Year Plans are being
implemented. But unfortunately this
scheme was discontinued on account
-of the emergency. Now it has been
decided to renew and revive the
scheme.

It is proposed to sanction the cons-
truction of 30,000 additional houses
under the new housing scheme and
15,000 houses under the low cost hous-
ing scheme for coal miners, The ques-
tion of setting up a Central hospital
at Mahendragarh in Korea coal-field is
consideration. With a view to giving
more facilities for in-door treatment
of T. B. patients construction of T. B.
Wings as adjuncts to the two Central
hospitals is proceedings. As regards
the formation of cooperative societies,
it has been decided to encourage
them, whether they be credit co-
operative societies or consumers co-
operative societies. The financing of
these institutions whether directly or
through the central cooperative banks,
would be Jooked into. Four central
stores in Bokaro-Girdih  coal-fields,
Ramgarh - Karanpura coal - fields,
Vindhya Pradesh coal-flelds and Pen-
chvalley coal-fields would be started
in 1964-65.

With regard to safety, several steps
have been taken, because it has been
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brought to the notice of Government
that the accidents, whether it be in
coal-fields or whether it be in facto-
ries, was on the increase.

The National Council for Safety im
Mines is already functioning, and it is
the desire and intention of Govern-
ment to see that such councils are set
up for factories at the Central and
State levels.

During the budget debate, the year
before last my predecessor had stated
that it was proposed to make a provi-
sion of Rs. 10 lakhs annually for giv-
ing awards to groups of workers and
individuals in factories and establish-
ments where absenteeism went down
and efficiency went up. In pursuance
of this, a sub-committee consisting of
Members of Parliament, representa-
tives of workers and employers and
Government was set up. The Com-
mittee considered the schemes for
national safety awards, rewards for
safety suggestions and Shram Pandit
national awards. The Shram Pandit
scheme has been finalised and will be
circulated soon. A model scheme for
rewards for safety suggestions was
circulated to the State Governments.
A scheme for National Safety awards
was also prepared and circulated to
the State Governments. This will,
however, be now replaced by the
national safety awards scheme. This
scheme has been elaborated by drawing
up four different schemes to encour-
age participation by industry covering
as wide an area of aetivity as possible.

The next programme which we
would like to undertake during 1964-
65 is to add a statistical and research
unit to the Central Labour Institute
located at Bombay, under the super-
vision of the Chief Adviser, Factories.
“This institution has been doing really
very good work, and the results of the
research of thig institution would be
available to all establishments and fac-
tories, and could be used to avoid
accidents and to save property and
life.
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With regard to workers’' education,
an audio-visual expert has been invit-
ed under the US Aid Programme,
who will assist the Central Board for
Workers’ Education in the production
of audio-visual aids.

A demand has been made times
without number, only on the floor
of the House but elsewhere, for the
setting up of wage boards for various
industries. So far, 13 wage boards
have been set up and these wage
boards, cover as many as 28 lakhs of
workers. Now, a demand is made for
engineering chemicals and fertiliser
industries and also for workers em-
ployed in ports and docks. I have
already stated the steps that Gov-
ernment are taking in the matter of
setting up of wage boards for the en-
gineering industry. So far as the
chemicals and fertiliser industries are
concerned, the matter is under the
active consideration of the Govern-
ment. The question of setting up a
wage board for workers in ports and
docks is alsg under consideration and
we are consulting the Ministry of
Transport.

Now, let me say a few words as to
how the Employeces’ State Insurance
Scheme has been functioning. Except
in the State of Gujarat, this scheme
is in operation all over India. Even

in Gujarat, I hope and trust this
scheme would be implemented in
1964 itself. At least the city of

Ahmedabad, 1 hope, would be cover-
ed, which means that we would have
covered about two lakhs workers
there. Similarly, the Government of
West Bengal have decided to imple-
ment this scheme in the district of
24-Parganas on the 29th of this month
and in Hooghly by the end of 1964.
That means the scheme would be ex-
tended to another 3:12 lakhs workers.
The total coverage of industrial em-
ployees and members of their families
by the end of the Third Plan is likely
to be about 30 lakhs and over 100
lakhs respectively.

A point hag been raised by some
hon. Members that hospital facilities
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are not provided to the families of
insured workers. Unfortunately hos-
pital buildings and dispensary build-
ings are not in adequate number. It
is our endeavour to see that more and
more hospital—and dispensary-build-
ings are constructed. In addition to
‘the 5 independent Employees’ State
Insurance Hospitals already function-
ing, 13 more are under construction.
Plans and estimates for 16 more have
‘been approved. The total outlay in-
tended for the construction of various
‘hospitals and dispensaries would be
of the order of Rs. 28 crores.

Let me pass on to another subject,
relating to provident fund. So far as
the Employees’ Provident Fund Sche-
me is concerned, about 39 lakh work-
ers have been covered. Recently we
have raised the contribution from 61—
per cent to 8 per cent. Out of the
39 lakh workers who are contributing
towards this fund, this increased con-
tribution applies to about 24 lakhs of
them, In a similar way, the workers
in coal mines are also contributing
at this increased rate of 8 per cent.
From 1st January 1964 a new scheme
has been introduced, called the Death
Relief Fund. If a worker suddenly
dies, his wife or the children would
get a minimum of Rs. 500 even if the
contributions of the workers and em-
ployer concerned fall short of the
amount of Rs. 500. In addition to this,
one other scheme is under contempla-
tion. It is called the Family Pension
Scheme. This scheme is being finalis-
ed by a working group consisting of
officials of the Ministries of Labour &
Employment, Finance and the Plan-
ning Commission. The idea is that in
case of premature death of a worker
who is contributing towards this fund,
his widow or children should get a
minimum pension of Rs. 25 per month.
It is also under consideration as to
what part of the provident fund should
be returned to the member on retire-
ment if a scheme of retirement-cum-
family pension is introduced. This
point has been made very clear by my
hon. colleague, the Finance Minister.
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I hope this scheme would come inte
operation very soon.

I would like to assure the House
that there is a proposal to integrate
and implement the social security
schemes not only contemplated by
the Constitution but also included in
the Third Plan. It will be my
endeavour to see that a special wing
is created in this Ministry go that
schemes relating to social security
could be implemented as expeditiously
as we can,

Mention was made of relief
Government proposed to give to
handicapped and old persons. In
order to provide for the grant of
assistance to old persons, physically
handicapped and destitute women
and children without means of live-
lihood, it is proposed to set up a
Relief and Assistance Fund,

that

The intention of the Government is
that this scheme should really func-
tion at the wpanchayat or municipal
level. Grants will be made to local
bodies such as municipalities and
panchayats, It is proposed to make a
beginning on a pilot basis. Towards
the end of 1963, a scheme was prepa-
ed by the Government of India and
forwarded to the varous State Gov-
ernments. Twentyfive per cent of the
expenditure on these pilot projects
would be shared by the local com-
munity and the rest of the expendi-
ture would be borne by the Central
Government, but the cost of the ad-
ministration of the scheme as such is
to be borne by the State Governments.

Before I take up other matters, 1
would like to place before the House
certain matters relating to the intend-
ed legislation by this Ministry. The
Mines Act, 1952, is proposed to be
amended and the most important pro-
visions that we would like to make
would be provision for framing addi-
tional safety regulations, the setting
up of an All India Mine Development
Board, closer association of workers
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with safety measures, providing for
the formation of pit safety committees
and inspection of mines by workers’
representatives, and provision for en-
hanced penalties for serious offences.

In a similar way, it is our intention
to see that the Payment of Wages Act,
1936, also is amended. I do not want
to take much of the precious time of
the House by detailing the various
provisions that are contemplated by
way of amendments. We would also
like to amend the Factories Act, 1948,
and the Minimum Wages Act. In a
similar way, there are various amend-
ments which we would like to pro-
pose to the Employees’ State Insur-
ance Act, 1948. Here, I would like to
mention a few salient features of this
proposed legislation. The monetary
limit for coverage is to be raised from
Rs. 400 to Rs. 500 to fall in line with
the limit in the Workmen’s Compensa-
tion Act. The definition of the term
“family” will be changed to include
dependent parents of female insured
persons. There was some criticism
that female workers were not entitled
to this benefit. It is proposed to raise
the exemption limit for payment of
employee’s contribution from a daily
wage of Re. 1 to Re. 1'50 per day.
The list of benefits is being enlarged
to include funeral benefit payable on
the death of an insured person at such
rates as may be determined by the
Corporation, not exceeding Rs. 100.
The condtions for drawal of sickness
and maternity benefits are being sim-
plified, and provision is being made
for determination of disablement ques-
tions by professional medical tribu-
nals. The calculation of average daily
wage is proposed to be done only
once during the contribution period
instead of making repeated calcula-
tions at the end of each wage period.
The standard rate of benefit will be
fixed corresponding to each age group
and calculation of the rate of benefit
in each individual case will np longer
be necessary. The rate of disable-
ment and dependents benefit is being
raised by 25 per cent. The rates of
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contribution are proposed to be ratio-
nalised.

Having said this, let me take up a
few subjects with regard to which
some criticism was, made on the floor
of this House. After hearing the
criticism levelled against the function-
ing of this Ministry by my hon. firend
Dr. Singhvi, I only felt that he was a
pessimist. I am an incorrigible
optimist.

Dr. L. M. Singhvi: 16 years’ experi-
ence does not justify any optimism
unless you show some deeds now.

Shri D. Sanjivayya: 1 will come to
that. With regard to the training
facilities, everybody knows that the
places in training institutions were a
few years ago only 42658. Today it
is 78200 and by the end of the Third
Plan, it would be a lakh.

Shrimati Vimla Devi:
percentage of women?

Shri D. Sanjivayya:
able to give it now.

What is the
I will not be

Shri Thirumala Rao: Nearly half.

Shri D. Sanjivayya: In the initial
stages we were not in a happy posi-
tion; we were depending on the assis-
tance given by various foreign experts
from western countries. Today we
are in a happy position and five of our
officers have gone to foreign countries
to advise them, particularly to
Middle-east, Africa and Latin Ameri-
can countries. We have received
several scholars to be trained in our
institutions from various countries.
Today there are 375 employment ex-
changes including 20 University
employment assistance bureaux. It is
our intention to see that as far as
possible employment exchanges are
located in all important centres of the
country. Even then it may not be
possible to cover the entire rural
areas.

Shri Bade: Employment exchanges
may be there. How many persons get
employment? . . . (Interruptions.)
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Shri D. Sanjivayya: In the report
the figures about these are given. But
this Ministry is not in a position to
create employment opportunities; it
is only to give employment assistance
to those people who would like to seek
employment. This Ministry is in a
position to train people. As I said
there aré several industrial training
institutes in which we are training
more than 78,000 people for various
crafts. This is apart from ploytech-
nics and engineering colleges. This is
the work done by this Ministry alone.
Apart from that, with regard to the
employment question, that is, educat-
ed unemployed, my hon. friend Dr.
Singhvi was asking me about the
position. I would like to say that we
are in a position to give them advice,
and if they are prepared to take cer-
tain technical training, it would be
possible for us to guide them. With
mere academic qualifications—degrees
like M.A, and B.A.—it may not be
possible for us to provide jobs. On
the other hand, the emphasis should
be on technical training.

Then with regard to unemployment
in the rural areas, there are various
programmes taken up for rural indus-
tialisation.

Dr. L. M. Singhvi: Is there any
thinking on the part of the Govern-
ment on the matter of linking educa-
tion with employment?

Shri D. Sanjivayya: That is what I
said. These training institutes are
intended to give training, among
others, to educated unemployed, so
that they may have some technical
training and gain some experience and
then can be employed in various fac-
tories and other places wherever their
gervices are required.

A little while ago, I was dealing
with the subject relating to social
security. With regard to the Emplo-
yees' State Insurance Corporation, we
can see the progress made from the
figures. The number of beneficiaries
for medical benefit in the year 1959-
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60 was only 31,95000. Today, it is
88,06,000. The increase is 56,11,000.

In a similar way, the number of insur-
ed persons covered by medical benefit
in the year 1959-60 was I7,i4,000.
Today, it is 26,73,000. I do not want
to bother the House with all these
details. But one significant factor
which I would like to place before
the House is with regard to the
amount that has been allotted for the
construction of hospitals. The amount
sanctioned for capital construction in
the year 1959-60 was Rs. 64,55,000.
And today, that is, for 1963-64, it was
Rs. 5,50,00,000. The total so far is
Rs. 16,91,77,000.

My hon. friend who spoke from the
Opposition Benches raised the ques-
tion relating to the employment of
women in India. Here is a report
with me which shows how many
women are employed in various Cen-
tral Government and State Govern-
ment departments and also in various
Industries. A few days ago, a depu-
tation of working women waited on
me; and they urged tihat scparate
hostels should be constructed for
them; they wanted that they should
not lose their jobs merely because
they get married. They wanted that
various other facilities should be pro-
vided for them. I can assure the hon.
lady Member on behalf of the Gov-
ernment that all these questions
would certainly receive the earnest
and early attention of the Govern-
ment.

Immediately after the declaration of
emergency in our country, emergency
production committees were formed
and today I am happy to state that
we have as many as 1681 such com-
mittees functioning. But hon, Mem-
bers may ask as to how far these
committees have been effective in
increasing production. I do not want
to give very many details, but I would
like to place at least a few instances
as to how these committees have been
able to function effectively and how
production has increased. In an
aluminium enterprise in Kerala, pro-
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duction of aluminium ingots, alumini-
um extrusions and electrode paste in-
creased by 60 per cent, 54 per cent
and 139 per cent respectively, in Sep-
tember 1963 over June 1963. In a
similar way, in an asbestos cnterprise,
in Andhra Pradesh, there was a 53 per
cent increase in production in October
1963 over September, 1963. In an
electrical egineering enterprise in
Madhya Pradesh, there was over 100
per cent increase in production during
the period May 1963 to August 1963
over the corresponding period in 1962.
In a general engineering enterprise in
Andhra Pradesh, there was a 112.4 per
cent increase in production during
the second fortnight of August 1963
over the first fortnight of August
1963. In a similar manner, 1 can
give quite a number of instances
which go to show how these produc-
tion committees have been able to
function effectivelyy and how they
have been able to increase production
jn various enterprists.

Voluntary arbitration iz a princi-
ple in which 1 have immense faith
and I hope and trust that al! concern-
ed, i.e. trade wunions as well as
managements, repose equa] faith in
this principle.

Shrimati Renu Chakravartty; How
many employers have agreed to
voluntary arbitration?

Shri D, Sanjivayya: Quite a large
number of employers have agreed.
Let me give the figures for the satis-
faction of the hon. Member. Since
the adoption of the industrial truce
resolution, till the end of February
1964, out of a total number of 783
disputes which failed in conciliation,
as many as 184 were referred to
voluntary arbitration and 218 dis-
putes to adjudication. If disputes
which were otherwise settled or were
considered unfit for adjudication and
therefore presumably not fit for arbi-
tration are excluded, the percentage
of disputes which were refcrred to
adjmdication and arbitration comes to
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54 per cent and 46 per cen{ respec-
tivelyL

Shrimati Renu Chakravartly: The
largest number of disputes have
neither been referred to adjudication
nor to arbitration,

Shri D. Sanjivayya: Unless there is
a prima facie case, it will not be possi-
ble to refer any case for adjudication.
Whenever there is a dispute, first con-~
ciliation takes place. After concilia-
tion fails, if the parties concerned
agree to voluntary arbitration, it is
referred to voluntary arbitration.

Shri Mohammad Elias: Which
machinery will decide whether that
case is fit to be referred to arbitra-
tion?

Shri D. Sanjivayya: Therc is 8
machinery under the Government.
That machinery will decide.

Shri Mohammad Elias: In West
Bengal, the Labour Minister has de-
cided not to send any dispute to ad-
judication if that dispute is raised by
the AITUC or by trade unions led by
the opposition.

Shri D. Sanjivayya: I have no idea
as to what is happening in West
Bengal. 1 do not know whether the
Minister in charge of Labour has
done that or not. I also do not know
as to what the attitude of the™ hon.
Member sitting in the opposition is
about cases relating to West Bengal.
Let me make it very clear, Sir, that
this voluntary arbitration and various
other benefits would be available
only to such unions who would abide
by the Code of Discipline and the In-
dustrial Truce Resolution. If people
try: to bypass tripartite agreements, if
people try to undermine certain tri-
partite agreements, I am scrry to say
that such people cannot very well
claim the same benefits as others
who are abiding by such tripartite
agreements.
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Shri Mohammad Elias: Then there
wil] be no peace in industry.

Mr. Speaker:
here at least.

Let us have peace

Shri D. Sanjivayya: Hon. Members
threaten that in that case there would
not be any peace in our country.
Here are two agreements, the Code
of Discipline and the Industrial
Truce Resolution. To these 1two
agreements all the organisations are
parties. If they do not respect these
tripartite agreements and resolutions,
how can real peace be maintained?

Shri Mohammad Elias: Let the
Government abide by them first.

Shri D. Sanjivayya: Sir, I am not
yielding (Interruptions).

Mr. Speaker: Order, order. When
the hon. Minister is not yielding,
there ought to be no more interrup-
tions,

Shri D. Sanjivayya: In fact, the In-
dustrial Truce Resolution, from the
very nature of its name, is meant to
have truce and peace. But if some
trade union leaders try to cncourage
workers to disobey or to undermine
such industrial truce resolutions or
such codes of disciplines, it will not
be possible for the Government to
give them any benefit that would
flow out of these tripartite agree-
ments,

In fact, when we thought of volun~
tary arbitration the idea was that the
expenditure incurred in connection
with such voluntary arbitration should
be borne by the parties concerned.
But whenever an officer belonging to
this Ministry is selected, they would
not be asked to incur such evpendi-
ture. In fact, there was a sort of
criticism that the workers are sufter-
tng by this kind of resorting to
voluntary arbitration because volun-
tary arbitration means that the part-
fes concerned should spend money.
But from the statistics which are in
my possession I am able to say that
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in 94 per cent of the cases officers of
the Central Industrial Re]ations
Machinery were selected as arbitra-
tors by the parties and these parties
had not to incur any expenditure on:
this account.

Let me say a word about the
workers’ education. Some hon. Mem--
ber said that workers’ education is
not adequate. I would like to give
the figures. 1,03,054 workers have
beenr trained under the workers’
education scheme up to 31-1-1964.
Now we have 22 regional and 22 sub-
regional centres started for workers”
education, and it is our desire to
train in 1964-65 96,832 workers. In
the Fourth Plan it is our desire to
see about 5,65,000 workers are given
this traimng,

There was some criticism, not on
the floor of this House but elsewhere,
as to how far workers’ education had’
its impact. I do not want to take
much time of the House by quoting a
number of instances. I will rest con-
fent by placing a new instances be-
fore the House.

When Shri Salil Kumar Dutta, a
short firing mazdoor was working in
Chinakuri colliery' near Dhanbad on
the 22nd January, 1963, a fire broke:
out. When all others started running
out in confusion, he displayed great
courage and extinguished the fire.
Asked why he did not run away with
others, he replied:

“We have been taught in the
workers’ education centre that it
is the duty of the workers to pro-
tect the industry. I, therefore,
stayed on to extinguish the fire
at grave risk to my life”.

In a similar way, the Calcutta Dock"
Labour Board in a Jetter to the
Regional Director, Calcutta observed:

“The scheme within a short
time of its existence has helped
both the workers and the ad-
ministration to develop very good »
relationship in aIl aspects.”
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My hon. friend, Dr. Melkote, who is
not here, last year while speaking on
the Demands for Grants of this Minis-
try, said:

“The impact of workers’ edu-
cation has had a splendid result
on the psychology of the workers
themselves. The result has been
that the workers understand
better their responsibilities and
the importance of the trade
union movement. So far, out-
sideers used to give a lend and
tell them how to fight their cases,
what are the legal aspects of
their questions etc. Today, the
workers have become responsi-
ble and are prepared to shoulder
more and more their responsi-
bilities.”

In a similar way, my hon. friend,
Shri A. P. Sharma, while speaking on
the Demands for Grants of Railways
dast year, said that:

“workers’ education has been
very much talked about not only
for improving the efficiency of
the working of the railways but
-educating the railway workers in
the matter of tradeunionism and
to make them good trade-unio-
nists.”

Shri B. S. Mahadev Singh, Vice-
President of HMS, Andhra Pradesh,
observed on 1-1-1963.

“Training programme of wor-
kers has led to creative leader-
ship.”

Probably, my hon. friends, sitting on
the Opposition benches are becoming
a little nervous. He adds:

“I visualize that the day is not
far off when trade' unions would
work under the leadership of
their own trade-unionists, having
no truck with political parties or
political leaders and mainly con-
centrating on labour problems.”

* Shrimati Renu Chakravartty: That
would be very good. I welcome it.
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Shri D, Sanjivayya: Now, let me
come to another topic relating to
minimum wage. Under the Mini-
mum Wages Act, In several States
minimum wages have been fixed. It
is certainly unfortunate that in cer-
tain States....

Shrimati Vimla Devi; What about
equal wage for women?

Shri D, Sanjivayya: I personally
believe in equal wage for equal work.
If women are in a position to turn
out an equa] quantity of work as
men do I have absolutely’ no objec-
tion to giving them equal wage.

Shrimati Renu Chakravarity: We
are asking about minimum wage, not
equal wage.

Shri D. Sanjivayya; I am on the
question of minimum wage. Uz-
fortunately, in various States in res-
pect of various occupations the mini-
mum wage fixed is less than one
rupee. I am myself not satisfied
with this position. But the real
position is that I myself cannot
straightway rectify them or increase
the minimum wage. According to
the Act, certain committees have got
to be appointed by various State Gov-
ernments, the committees should
scrutinise various documents, pro-
bably take evidence also and then
fix such minimum wage., There-
fore.. ..

Shri Bade r0se—

Shri D. Sanjivayya: I am not yield-
ing, Sir.

Mr. Speaker: Order, order. He has
said that he is not yielding. Only

one hon. Member can have the floor
at one time.

Shri D. Sanjivayya; I have one
submission to make. I would not like
to yield till I have finished my speech.
I am prepared to answer any num-
ber of questions after I have resum-
ed my seat.
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Mr. Speaker: Then he will put me
into trouble.

Shri D. Sanjivayya: 1 leave
you,

it to

In Andhra Pradesh, the minimum
wage (agriculture) is 87 nP to Rs. 2.
Shame,

Some Hom, Members;

shame,

Mr. Speaker: Has it increased by
that?

Shri D. Sanjivayya: Bihar Local
Authority, it is Rs. 25 per month;
Kerala Local Authority, it is Rs. 2§
per month; ond tiles, it is 75 nP per
day; Gujarat agriculture it is 75 nP
per day; Madhya Pradesh lac manu-
facture it is 97 nP per day and agri-
culture it is 90 nP per day. In a
similar way I could quote about other
States,

An Hon. Member; What about UP?

Shrimati Renu Chakravartty: For
agricultural labour it will be still
less.

Shri D, San}ivayya: In any case I
assure the House that I will take up
this question with the State Govern-
ments to see that these minimum
wages are revised so that the mini-
mum may be at least Re. 1.

With regard to agriculture, it is
still worse. Though minimum wages
have been fixed in certain States. I
do not think they have been imple-
mented anywhere fully so far, to my
knowledge. However, it wi]l be my
endeavour to see that these mini-
mum wages are implemented with
regard to agricultural labour.

Dr. M. 8. Aney;: What is it in
Bombay or Maharashtra?

Shri D, Sanjivayya: In Maharash-
tra it is 62 nP to Re. 1 per day.

Shri Onkar Lal Berwa (XKotah): In
Rajasthan?

Shri Vishram Prasad
What about Uttar Pradesh?

2551 (Ai) L{S.D.-T.

(Lalganj):
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An. Hon. Member:
on the Table.

It may be laid

Shri D. Sanjivayya: I am prepared
to give g list, ...

Mr, Speaker: I will ask him to
place it on the Table. Hon. Mem-
bers are interested in it; so, it might
be laid on the Table,

Shri D. Sanjivayya: I have abso-
lutely no objection to place it on the
Table.

Mr. Speaker: When he writes to
the States he should also say that he
was very much disturbed and inter-
rupted when he was dealing with
this.

Shri Bade; In the States which he
has not named the minimum wages
are still less.

Mr. Speaker: Shri
must be mentioned.

Bade’s State

Shri D. Sanjivayya: All these are
published in the respective State
Gazettes. ... (Interruptions).

Some hon. members stated that the
facilities given to agricultural labour
or the welfare provisions with regard
to agricul]tural labour are rather
meagre. I must say that in certain
States in the matter of distribution
of Government waste land some pro-
gress has been made an in certain
other States co-operative farming
societies have been formed for the
sake of improving the lot of agricul-
tural labour. In some . States free
house sites are being given and in
some other States some aid is
given....

Shri Lahri Simgh (Rohtak): Kindly
mention the names of those States.

Shri D. Sanjivayya: ....for house
construction. Therefore, it is not as
though nothing has been done. But
what has been done is not satisfac-
toryt and much more remains to be
done in so far as agricultural labour
and their welfare are concerned.
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Now, let me go to another wvery
controversia] topic relating to the rise
in prices. Not only on the floor of
this House but elsewhere also criti-
cisms are being levelled against the
Government for not having held the
priceline. ... (interruption). Every-
body in this country is really wor-
ried about the rise in prices, not only
the working class but all the citizens
in the country,

Shri Hari Vishnu Kamath: Minis-
ters also.

Shri D. Sanjivayya;: The Finance
Minister has already made it very
clear that some kind of controls are
under contemplation. The Finance
Minister has not given a full picture
as to in what shape they are going
to come. But the Finance Minister’s
speech has really indicated the mind
of the Govcrnment, rather the way
in which the Government is think-
ing. In a tripartite conference, no
doubt, it was agreed that fair price
shops and consumers cooperative
societies will be established in all in-
dustrial enterprises wherever 300 or
more workers are employed. To a
great extent, this has been done.

Shri Daji: No, no.
17.00 hrs,

Shri D. Samjivayya: Today in our
country, there are 3,357 such estab-
lishments; 1320 consumer cooperative
societies and 413 fair price shops,
that is, 1733 have been established.
The deadline was fixed, that is, if
these fair price shops or consumer
cooperative gtores are not established
by 28th February, 1964, the Govern-
ment would undertake legislation to
amend the Factories Act so that these
stores could be established. We do
not have the latest reports with us.
In fact, reports are flowing from
various State Governments to us, by
telegrams, by letters, and they are
intimating +» usg as ‘o how many such
establishy s ~ ave been able to es-
labiish th..e fa:- price shops or con-
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sumer co-operative gtores. But all
the same if hon. Members or the
people outside feel that this question
of rise in prices can be solved by
merely establishing these cooperative
stores and fair price shops, I am real-
ly not able to comprehend in what
manner they feel like that. This is
not the solution at all. More strin-
gent steps have got to be taken and
those steps are already under the
contemplation of the Government.
On the 16th of this month, when we
had a tripartite meeting—a standing
committee meeting—the workers’ or-
ganisations, INTUC and HMS, made
it very cicar tnat they are more in-
terested 1. Government holdimg the
price-line rather than increase in
wages and emoluments, because
everyvbody knows the moment emolu-
ments are increased or dearness al-
Jowance is increased, immediately
that enhanced amount goes into the
pockets of the shop-kceper because
the prices go up.  Therefore, that is
the most important question. At
that mecting I appealed to those rep-
resentatives of various trade wunions
to suggest to me various methods or
Eive me some good suggestions so
that I can take up this matter with
the other colleagues of mine in the
Cabinet. After all, I cannot decide
this matter myself. The entire Cabi-
net has got to take a decision. I am
prepared to take up this matter with
the other colleagues of mine in the
Cabinet so that this matter can be
considered at a high leve] and a deci-
sion taken because such a decision is
highly essential in the present atmos-
phere. But in the name of this rise
in prices, if strikes are organised, if
workers resort to fasting, if workers
indulge in violence, etc, I do not
know how such strikes and agitations
are going to solve this problem. Are
prices going to come down if a few
people fast in front of a factory? Are
prices going to come down if a few
people stand near the gate of an es-
tablishment for 15 minutes and go
late into the factories? Are prices
going to come down if there is a
strike for three or four days? On the
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other hand, these strikes and these
stoppages of work would increase the
prices of articles because production
goes down. I am glad my hon. friend,
Mr. V. B. Gandhi, said that even to-
day there are people who do not be-
lieve in the continuance of this emer-
gency and they feel there is no need
for emergency.

Sorae hon. Members: There is no
need.

Shri D. Sanjivayya: But I would
say that therc is any amount of need
for the continuance of the emergency.
Probably, we are in a more dangerous
situation now, than we were in Octo-
ber, 1962 or so. On the one side, we
are daily seeing what the attitude of
Pakistan is, and on the other side, we
are seeing how China is massing her
troops all along our border. Therefore,
it becomes necessary for us to realise
the urgent need. We should realise the
n2cessity of impressing on the people
of this country how we should behave
in a period of emergency....

My hon. friend Shri Dinen Bhat-
tacharya in the course of his speech
on these Demands made it very clear
that it would be the duty of the All
India Trade Union Congress, control-
led by the Communist Party, to appeal
to all the working classes to unite.
What is this unity for? Is it unity for
the sake of improving the conditions
of the working people? Is it unity for
the sake of reducing prices? Is it for
the sake of increasing production in

Shrimati Renu Chakravartty: It is

for workers’ unity.

Shri D. Sanjivayya:....Not at all
On the other hand, I think that it is
for the sake of disrupting the unity
that we have achieved.

Shri Mohammaq Elias: if you can-
not hold the price-line, and if the
prices do not come down, there will
definitely be strikes. (Interruptions).
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Shri D. Sanjivayya: I am not yield-
ing, Sir.

On the other hand, I am sure that
this appeal for unity among the work-
ing classeg is to disrupt the unity, thc
unique unity that we have achieved
jn our country, With the invasion of
our country or with the aggression by
the Chinese on our sacred soil, a
unique unity has been achieved, r-
bably a unity which we never had
before in the history of our country.
But there are certain sections of peo-
ple in this country who are trying to
disrupt that unity....

An hon. Member:
Chinese.

They are pro-

Shri D. Sanjivayya: And that is
going to hamper our defence effort.

Therefore, I would urge upon the
Members sitting on the Opposition
Benches to maintain peace in the
country. ...

(Seram-
trying to

Shri Dinen Bhattacharya
pore): It is you who are
disrupt the unity.

Shri D. Sanjivayya:....and to give
constructive suggestions to Govern-
ment. ...

Shri Dinen Bhattacharya: Hold the
price-line,

Shri D. Sanjivayya:....and not to
criticise the Government all the time.

Shri Dinen Bbhattacharya: What

about the cost of living index?

Shri D. Sanjivayya: Probably, I
have taken much more time than I
expected to take.

N
Shri Daji (Indore): Show your
anger to the employers; show the
same anger to the employers, which
you are showing to the workers.

Shri D. Sanjivayya: I am prepared
to show the same attitude and the
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[Shri D. Sanjivayyal

same strictness, if the employers be-
nave in the same way as the workers
in some places behave.

Shri Daji: There are lock-outs. The
INTUC themselves have stated that

the employers are-violating the code’

of discipline. (Intcrruptions).

Shri D. Sanjivayya: I am here as a
judge. (Interruptions).

Mr. Speaker: I would appeal tuv hon.
Members to be patient and bear with
the hon. Minister and just allow nim
to conclude his speech.

Shri D. Sanjivayya: I have practi-
cally covered the most important
points which have been raised in the
course if the discussion.

Shri Daji: What about the employ-
ers?

Shri D. Sanjivayya: If any points
have been left out, I would like to
assure the House that all those points
which have not been answereqd by me
would be carefully examined by the
Ministry, and we shal] take suitable
action on them.

Shri Dinen Bhattacharya:
about the cost of living index?

Shri D. Sanjivayya: With regard to
the cost of living index, if there is
any defect in it, it hag already been
rectified. In the course of an answer
to a supplementary question on the
floor of the House, my hon. colleague
Shri C. R. Pattabhi Raman has made
it very clear that in respect of Maha-
rashtra anq Gujarat, there were some
defects. Special committee; were ap-
pointed, and the defects have been
rectified, Corrections have been made,
and according to the new index, the
workers also are getting dearnesg al-
lowance from 1st January, 1964. In a
similar way, if there is any defect,
so far as the flgures relating to the
Labour Bureau are concerned, we are
prepared to look into it, although 1
have no doubt that there is no defect
so far as the figures prepared or com-
pileq by our Labour Bureau in Simla

What
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are concerned. In the compilation of
the consumer price index, interna-
tional standards are observed, and
even the trends in the thinking of the
ILO are kept in view.

Only the other day, my hon.
colleague, Shri C. R. Pattabhi made
it very clear that as many as seven-
teen or eighteen countries in the
world follow the same way. Firstly,
we carry out what are known as
family budget inquiries. That is done
every ten years. Thereafter, statistics
of prices are collecteg from various

centres. We appoint people who are
known ag price collectors. They are
mostly State Government servants.

When these are collected by the price
collectors, they are supervised by
superior officers and they are also
checked by officers belonging to the
Labour Bureau, Simla. Therefore, I
do not see any possibility of any
mistake creeping in.

The other day in the Consultative
Committee some hon, Members raised
this question. 1 assurel them that we
are prepared to make it a sort of
public affair in the sense that if the
labour leaders do railly want to as-
sociate themselves with this, we have
no objection to their going to the
shops and seeing how these statistics
are collected. But if such an opport-
unity is misused or abused, if such an
opportunity is utilised to hamper the
work, it will have adverse con-
sequences. After all, these data have
to be collected every week. Any
delay in the publication of these
figures, the cost of living index, delay
even by a day, would be a matter of
great dissatisfaction to various em-
ployees.  For instance, the bank
employees. Every 15th of the month,
the figures have got to be published.
[n one month it was delayeq by a
day; it wag published on the 16th.
‘Then there was a hue and cry.

Therefore, time is of the essence of
the matter. If trade union leaders
could facilitate this work, would not
interfere with the collection of these
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statistics, we have no objection. We
wil] notify the dates. On the date
notified, if they go to the particular
shops wherefrom these data have to bc
collected, we have absolutely no
objection,

With regard to linking of dearness
allowance with the cost of living
index, in principle, it is agreed. Most
of the wage boards have made it
applicable. The only point that has
got to be taken into consideration is
that it will be only 60—100 per cent
neutralisation, depending on the merits
of each case.

With regard to the housing position
—my hon. friend, Shri P. R. Chakkra-
verty is here—I have already made it
clear that 30,000 additional houses
under new housing scheme and 15,000
houses under the low cost housing
scheme are to be sanctioned for con-
struction for coal miners. Today the
annual income out of the coalmines
cess is roughly Rs. 3.25 crores. The
rate is only 8 annas. If we feel it
necessary on any future date to have
more funds, probably we will have to
increase the levy. Now, 30,000 houses
costing Rs. 9,99,97,000 have been
allowed to be constructed for new
housing and 25,000 houses under the
low cost housing scheme costing,
Rs. 4,17,47,700. In a similar way, our
future programme under the new
scheme is for 30,000 houses costing
about Rs. 12 crores and 15,000 low cost
houseg costing about Rs. 2,42,00,000.

In the mica industry also, we have
got varioug housing schemes: 500
houses under the low cost housing
scheme Rs. 6.56 lakhs; 100 houses to be
departmentally built Rs. 2,46,000; 500
houses under ‘build your own house’
scheme Rs. 1,67,000. In plantations,
the number of houses required to be
built is Rs. 4.5 lakhs, the number built
already is 2.4 lakhs. The shortfall is
9.1 lakhs. There are some difficulties.
Therefore, Government set up a
working group, which has just now
submitteq a report, and the report is
ander consideration.
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In a similar way, for the dock
labour, there is provision of Rs. 2
crores for housing. No plans were
taken up previously, but now plans
have been prepared, and housing sche-
mes will be taken up for them.

Then, generally about industrial
housing, 1.37 lakh houses have already
been built. There have been  some
difficulties, and these difficulties are
now slowly being climinated, so that
the industrial housing programme also
can be taken up and executed expedi-
tiously.

I do not think I have any more
points, except to repeat that whatever
points have not been covered by me
will certainly be examined by Govern-
ment and suitable action taken.

Shri Hari Vishnu Kamath: On a
point of clarification.

Shri Mohammag Elias rose—

Mr. Speaker: I said those who have
been interrupting would not get a
chance.

Shri Mohammad Elias: He has not
mentioned a single word about em-
ployers.

Mr. Speaker: All right, he
put a question.

might

Shri Mohammag Elias: He has cri-
ticiseq the workers and their leaders
stating that they are not co-operating
with the Industrial Truce Committee,
but he has not mentioned a single word
about employers who are not imple-
menting the wage board decisions,
tribuna] awards and Supreme Court
awards, and those who are violating
the code of discipline and industrial
truce resolution, including the public
sector.

Mr. Speaker: Shrimati Vimla Devi

has been interrupting also,

Shrimati Vimla Devl: I want to ask
a question.
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Shri S. M. Banerje rose—

Mr. Speaker:
interrupt.

He says he did not

Shri S. M. Banerjee: He said some-
thing about wage boards. I would
like to know from the Minister whe-
ther more wage boardg are likely to be
appointed, and if so. whether the
chemical and leather industries will be
coversd.

Shri D. Sanjivayya: Unfortunately,
my hon. friend probably was not here.
[ said engineering industry.

Shri S. M. Banerjee: 1 am not men-
tioning engineering.

Shri D. Sanjivayya: I said engineer-
ing, chemicals, then second wage
board for textiles and things like that.

Shri S. M. Banerjee: Leather?

Mr. Speaker: Shrimati Vimla Devi
also might put a question.

Shrimati Vimla Devi: What is the
attitude of the Central Government if
the wage boarq decisiong are not im-
plemented by the employers. It may
be oge or two in jute mills, but in
other cases there are so many wage
boards making recommendations. If
the employers do not implement, what
is the attitude of the Centra] Govern-
mant?

Shri D. 8anjivayya: So far as the
recommendations of any particular
wage board are concerned, they are to
be implemented by the State Govern-
ments, and they .do not have any
statutory basis. It jg by persuasion we
see that they are implemented, but if
in any case any recommendation of
any wage boarq is not implemented,
the only thing which we can do is to
refer it ag an industrial dispute for
arbitration, I mean adjudication.

Shri Bade: The hon. Minister  has
said that the Minimum Wages Act has
not been made applicable by the
States. In the States they say it is not
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a State subject. When we place it
before you, you say it is a State
subject.

Mr. Speaker: I~ had never said that.
Shri Bade: The Minister says.

Mr. Speaker: Then he should correct
himself.

Shri Bade: By ‘“you” we mean the
Minister.

Mr. Speaker: I appeal to all hon.
Members that they should be parti-
cular in this. After two years now,
they should learn how to address the
Chair.

Shri Bade: Has the Central Govern-
ment or the hon. Minister taken steps
to implement the Minimum Wages
Act in the rura] areas. Where there

are landless labourers, you have
been......

Mr. Speaker: Again ‘“you have
been”.

Shri Bade: The Minister has been
so far careful about these vociferous
industrial workers.

Mr. Speaker: Now he is making a
speech. He has put a question, I have
heard him.

Shri Bade: But about rural labour,
he is not careful at all. What steps are
Government going to take?

Shri P. R. Chakraverti: May I know
whether the Government envisages the
passage of any law compelling  the
employers, in face of their obvious re-
luctance, to build houses?

Shri Hari Vishrm Kamath: If 1
heard the Minister aright, he sounded
so unsympathetic in hig approach to
the problem of holding the price

Mr. Speaker: How is the hon. Mem-
ber going to sound?

Shri Harl Vishnn Kamath:-It is for
you to judge; for him to judge. To
say the least, Sir, it is a very strange
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attitude on the part of the Minister
considering that senior colleagues of
his like Shri Gulzarilal Nanda openly
admitted on the floor of this House
that it was a very serious problem,
and that they were greatly exercised
about it. ‘The hon. Minister of Labour
was in Andhra as Chief Minister and
had contacts with the people....

Mr. Speaker: All these things are
not relevant.

Shri Hari Vishnu Kamath: Even
more than some other Ministers, he
has had contacts with the people; as
Congress President he has come into
closer contact with the people.

Mr. Speaker: What has that to do
with this? If he wants to have some
clarification, he may put a question
straightaway.

Shri Hari Vishnu Kamath: There-
fore, Sir, T woulq like to know why it
is that today he failed to display, to
show the same anxiety for this pro-
blem of holding the price line. What
concrete measures, if any, has he got
n mind for tackling this problem?

Mr. Speaker: Everything before
‘therefore’ may be ignored; after
‘therefore’ what has come may be
taken into account. . (Interrup-

tions.) No, no. No more questions.

Shri D. Sanjivayya: The hon. Mem-
ber, Shri Kamath, said the Minister
seemed to be unsympathetic.

Shri Hari Vishnu Kamath: I
‘sounded’.

said

Shri D. Sanjivayya: Appearances are
often deceptive. I have my own plans
and my plans in collaboration with
the plang of my colleague would
certainly give good results to the

satisfaction of one and all. .(Inter-
ruptions.)

Some hon. Members 7rose—

Mr. Speaker: Order, order. They

cannot rige in this manner; everybody
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should not stand up. Only one Mem-
ber can be on his legs; when I am on
my legs nobody else should rise.

Shri Bade: He has not replied to my
question whether the Central Govern-
ment is going to ask the State Govern-
ments to implement the Minimum
Wages Act.

Mr. Speaker: He has answereq it
just now: there ig no statutory power
wiih the Central Government; it is
only by persuasion that ‘it could be
done.

Shri A. P. Sharma: Arising out of
the Minister’s speech 1 want to ask
for one clarification. He said that the
trade unions or parties which violate
the code of discipline will not have
the benefit of the arbitration machi-
nerv. May I know whether those
trade unions which violate the code
of discipline will also be derecognised?

Shri Dinen Bhattacharya: My ques-
tion also arises out of the hon. Minis-
ter’s statement.

Mr. Speaker: ‘Out of what’' does not
matter. What ig the question?

Shri Dinen Bhattacharya: He said
that where the employers did not
implement the wage hoard decisions,
the cases may be referred to arbitra-
tion. My question is this. Arbitra-
tion machinery cannot be set up unless
both the parties agrece. There are so
many cases pending with the Govern-
ment and in each of them the union
is ready to go to arbitraticn but the
employer is not ready. In such cases
what will be done by the Government?

Shri D. Sanjivayya: 1 immediately
corrected myself. I said ‘arbitration’;
immediately I corrected myself and
said ‘adjudication’.

Mr. Speaker: 1 shall now put the
cut motions to the vote of the House.

The cut motiong were put and neg
tived.
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Mr. Speaker: I shall put the
demands to the vote of the House. The
question js:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the President,
to complete the sums necessary to
defray the charges that will come

in course of payment during the
year ending the 31st day of March

1965, in respect of the heads of
demands entered in the second
column  thereof against Demands

Nos, 70 to 7™ and 134 relating to
the Ministry of Labour and Em-
ployment.”

The motion was adopted.

[The motions of Demands for Grants
which were gdopted by the Lok
Sabha are reproduced below—Ed.].

DemAND No. 70—MINISTRY OF LABOUR
AND EMPLOYMENT

“That a sum not exceeding
Rs. 27,11,000 be granted to the
President to complete the sum

, necessary to defray the charges

. which will come in course of
payment during the year ending
the 31st day of March, 1965,
in respect of Ministry of Labour
‘and Employment’.”

DinvaNp No. 71—CHIEF INSPICTOR OF
Mixss

“That a sum not exceeding
Rs. 31,92,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965,
in respect of ‘Chiet Inspector of
Mines'.”

DemAND No. 72—LABOUR AwD EMPLOY-
MENT

“That a sum not exceeding
Rs. 10,34,01,000 be granted to the
President te combplete th.o sum
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necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of Maich, 1965,
in respect of ‘Labour and Employ-
ment".”

DemaNp No, 73—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT

“That a sum not exceeding
Rs. 1367,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965,
in respect of ‘Other Revenue Ex-
penditure of the Ministry of
Labour and Employment’.”

DemaND No. 134—CApITAL OUTLAY OF
THE MINISTRY OF LABOUR AND Em-
PLOYMENT

“That a sum not exceeding
Rs. 340,000 be granted to the
Precident to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965,
in respect of ‘Capital Outlay of
the Ministry of Labour and Em-
ployment’.”

17.25 hrs.
MINISTRY OF DEFENCE

Mr. Speaker: We shall now take up
the discussion on the Demands for
Grants under the control of the Min-
istry ot Defence.

Shrimati Remu Chakravartty: Are
we to begin now?

Mr. Speaker: Just as she likes.

Shrimati Renu Chakravartty: Then
the cut motions may be moved first.

Mr. Speaker: Then shall we only
take up the cut motions now and get
them moved and adjourn?





